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LEGISLATIVE ASSEMBI.Y.

Monday, 25th February, 1994.

The Assembly met in the Assembly Chamber at Eleven of the Clock.
Mr. President in the Chair.

MEMBER SWORN.

Shaikh Mushir Hosain Kidwai, M.I..A. (Lucknow and Fyzabad Divi-
aions : Muhammadsan Rural).

QUESTIONS AND ANSBWERS. _

Wacon ALLOTMENT TO COLLIERIES.

4111, *Mr. O. Duralswami Aiyangar: (a) Has the attention of the Gov-
ernment been drawn to the correspondence published in the issue of the
Amrita Bazar Patrika, dated 5th February 1924, complaining against the
prevailing svstem of wagon allotment to cotlieries according to which
no colliery proprietor, agent, or consumer is able to have wagons unless
his roguisition is for half rakes at least? -

(b 1s there trath in the said complaint?

(¢) Is it u_fact whether a colliery proprietor is bound to pay the halif-
vearlv whartage charge to the Railway Company even if he did not get o
sinle wagon during the hall year?

(Y If a1l or unx of the grievances stated above be true, will the Gov-
erninent be pleased to remedy the same by proper directions to the Rail-
way Companies concerned?

The Honourable Sir Oharles Innes: (¢) Government have seen the letter
referred to.

(b) und (d). The present system of distribution of wagons is an attempt
to get back to the methods in force before the war. It is designed with
the object of moving as much coal as possible from the fields and of
making the best use of the wagons available. The system is worked by
the C. T. O. who is assisted by an Advisory Committee, on which the
Indian Mining Association, the Indian Mining Federation and consumers
sre represented. In recent months there have been few complaints and
ir. December last the Indian Mining Federation told me that they had no
representations to make in regard to wagon supply. But the usual
sensonal difficulties have now begun, and since the beginning of January
ihe Railway Board bave received complaints that the smaller collieries are
1ot getting sufficient wagons. The matter has been specially considered
by the Advisory Committee and it has now been arranged that certain

( 881 ) A
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<ays in the month should be set aside for small collieries. On these days
wagon supplies, after meeting Locomotive requirements, will be contined
to collieries having less than 1/2 rake capecity. '

(c) No.
WAITING ACCOMMODATION AT TIRUPATI EAST STATION.

412 *Mr. 0. Duraiswami Alyangar: (a) Are the Government aware that
the Tirupati iast (Railway station) on the M. and 8. M. Railway, Gudur-
Villupuram section is an important station for the reason that Tirupati is
an all-India pluce of pilgrimage?

"(by Are the Government aware that waiting accommodation for third
cluss passengers is very meagre and that in spite of repeuted representa-
tions to the Railwav Compnny no redress was obtained?

The Honourable 8ir Oharles Innes: (a) and (b). Certain alterations are
proposed in regard to Tirupati East Station. These include the construc-
tion of n large waiting shed for the special accommodation of pilgrims,

ARMING oF THE PoprLATION IN THE TERRITORY ON THE FRONTIER SUBJECT TO
Rains,

413. *Mr. Kumar Sankar Ray: Will the Government be pleased to
state whether the population so often raided in British territory ie dirarmed
o not? In the former event have the Government ever tested the effect
of arming them fully ?

Mr. E. B. Howell: The Arms Act is in force in the British districts
of the North-West Frontier I'rovince but licenses for srns asre granted
with great freedom and, where arms are for border defence, without pay-
ment of license fee. (Government arms are also iscued freely for defence
Jurposes. ‘

The following figures show the number of Govermment fire-arms issued
for horder defence and the number of licenses for private fire-arma in foree
during 1922 and 1928, respectively:

Nuwmber of Government five-arms issued for border defouce . 12,305
Number of licenses for private fire-arms o . . . . 18,982

Rainway RaTiNeG.

414. *Mr. Kumar Bankar Ray: Will the Government be pleased to
slate how far effect has been given to the receommendation of the Indus-
tiinl Commission that the principle to be followed in Railway rating so
far as it affects industries is that internsl traffic should be rated as nearly
as possible on an equality with traffic to and from ports? Has the principle
been followed i: the case of sugar and other industries?

The Honourable 8ir Oharles Innes: The Honourable Member is referred
to paragraph 157 of the Acworth Committee’s report. * :

ConsuMpTION OF CoOAL ON THE RAILWAYS,

415, *Mr. K. Rama Alyangar: (a) Will the Government be pleaded to
state if in every Railway, a record of the eonsumption of coal by each engine
hes heen maintained during 1928.24? If not, what railways have not se
muintained a record?
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(b) What is the uverage quantity of conl per mile consumed on the
5 67 gauge railways during 1923-24 up to the ¢nd of December compared
with 1922.28 and 1018-14?

Mr. A. A. L. Parsons: (a) Since October last nll Class T Railways
record and report monthly the totnl tons of coal consumed by
nagsenger and mixed, goods. shunting and departmental engines separately.
‘The practice on Class IT and Class ITI Railways is not known.

(b) The Honourable Member will find the figures he requires for the
vears 19138-14 and 1922-23 on page 483 of Volume II of the Railways in
India Administration Keport for 1918-14; and on pages 20 and 102 of
Volume IT of the Administration Report for 1922.28. Such information,
nr in available for the currept vear, will be found in Statement No. 1
of the Abstracts of Monthly Statistics, copies of which are in the Librarvy.

Tue TnpERIAT. BANK oF INDIA.
416. *Mr. XK. Rama Alyangar: Will the Government he pleased to

-atate, if the Honourable the Finance Moember has exmmined the termis on
which the Government have agreed to start and control as far as is neces-
dary the Imparial Bank of India apd invest the other available Government
‘nonies therein and expressed his opinion on the advantages or otherwise of
stiech terms to the feneral fax-pavers? If not, will the Government be
pleased to eall for such opinion?

The Honourable Sir Basil Blackett: T do not understund this question.
The agreement has still reven vears to run,

Mr. K. Rama Alyangar: T want to know if anv expresgion of opinion
‘hns been given already?

The Honourable 8ir Basil Blackett: T have alrendy answered ihat T

#4o not understand what the point of the question ix, \

PURcHASE OF STORER 1V FNGLAND.

417. *Mr. K. Rama Alyangar: With reference to the table  showing
purchases made in Fngland without accepling the lowest tender reforred
10 on page 16 of Volume TV of the Arsernbly Tachates dated 1st TFebrusry
1924, will the Government be pleased to state what stock on hand of the
articler referred to hereunder was available on the dates of purchasc re-
ferred to in the table at pages 16, 17 and 20°?

Bottles (water)—2 items.

Wheels and axles—3 items.

"Tracing cloth—1.

Punching machine—1,

Portland cement—1.

Netting (tosquitn)}—2, *
Tickets (Railway)—1.

The Honourable Mr. A. 0. Ohatierjee: In order to supp® the informa-
tion required by the Honourable Member it would be neeessary first to
agoertain from the High Commissioner’ which was the indenting deperts
ment or officer in each of these cases and then to inquire from hase
officers and Departments what stocks they held. The value of the infor-
mation required wmﬂd not be commensurate with the labour and expense

a2
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¢f obtaining it. 1 may ndd that all departments have sirict instmactions
regarding the seale of stock to be maintained and indents for supplies are
made only in accordance with such instructions,

CARRIAGE oF MaILs BETWEEN IINGLAND AND INDIA.

418. *Mr. Kamini Kumar Chanda: (a) Is it a fact that arrangements
have lately bec made by the Secretary of State for India with the Penin-
sular and Orientsal Steam Navigation Company without the knowledge of
the Governmen: of India?

(b) Have the Government of India taken any exeception to this and will:
the Government place the correspondence on the subject on the tablo?

The Honourable Mr. A. O. Ohatterjee: The gencral arrangements for
the carriage of mails between England and India are at present made by the
British Post Office but the Government of India are alwavs consulted witi-
regard to the terms of the agreement between the British Post Office and
the Steamship Company.

The second part of the question does not therefore arisc.

Howran-Boupay PosTal EXPREsS.

419. *Mr. Kamini Kumar Ohanda: (a) Is it n fact that the Hoarnh
Eombay Postal Express Train is to be re-introdueed? Will there be any
cther similar postal expresses re-introduced?

(b) What will be the arnual cost of thin train? Could not this he-
avoided by starting a little earlier from Houwrah and acceleratine the
crdinary Bombay mail train?

(¢) What is the cost of the Bombay-Howrah Express train annuslly ?

(d) Comparing the time of departure of this train from Bombay with
the time off departure of the ordinarv mail train, what would be the mnaxi-
mum delav to the mnails if thevy were carried by the ordinary mail train
instend of this special train?

(e) Considericg that the delay would be a few hours over a perLod of
some twenty days taken by the mails from England to destination in India.
will the Government consider the expedieney of cancelling this train, regard
being had to the present financial condition of the country?

The Honourable Mr. A. O. Ohatterjee: Asx the answer is rather long.
it the Honourable Member will permit me, I shall place it on the table.

(a) The Howrah-Bombay Postal Special has alrcady bheen re-introduced
from the 14th February. There is no intentinn at present of introducing
any other Postal special.

(h) The cost of running the Howrsh-Bombav Patal apeeinl ix
Rs. 1,05,068 a vear as against expenditure in the cost of conveving Postal’
vans by the ordinary trains amounting to Rs. 68.793 per annum. Tt is not
posgible to arrapae for an earlier start from Howrah of the ordinary Bombav
mail train as the foreign mails from Burma which usually arrive late in the
afterndon would in that case be liable to miss connection with the ordinary
8 Up Bombav mail. thereby necessitating the running of another special
over the B. N. Railway. It would further cuftail the houm of posting
loth in Caleutta and at all places from which the foreign mails are con-
veved by the Postal special. It ir not possible to nccelerate the train.
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(¢) The cost of running the Bombay-Howrah Postal special train is
Rs, 1,00,824,

(d) and (e). The time of departure of the Bombay-Howrah special is 5
hours after the arrival of the stewmner, whereas the time of depurture of
the ordinary mail train is fixed st 21 hours. In uny case this speeiai
cennot be abolished a8 the additional load, namely, 4 bogies is too Leavy for
the ordinury mail train to carry. The re-arrangement of postal spicial
truing hs resulted in wn actunl suving in ruilway hauloge charges for
postul vang.

BOuKSTALLS AND ADVERTISEMENT CONTBACTS ON RAILWAYS.

420, *Mr. Eamini Xumar Ohanda: («) Is it a fuct that Messrs.
Wheeler and Company have been given the practical monopoly of book-
stalls and exhibiting advertiseoments on some of the railways?

(b) What wur: the terms ou which théy Lave got this wntract and for
wiat period?

(¢) Were any tenders ealled for before this contract was given to them?

(d) Is it w fuct that they refused to keep some of the Indian ncws-
Supers in their etalls?

The Honourable 8ir Charles Innes: («) Governent are aware that
Messrs. Whecler and Compuny have bookstall and advertisement contracts
“n some railways.

(b) These wre mawters settled by the ocontractors and the Railway
Administrations concerned.

(¢) Governmment have no information.

(d) Government have no information. It is in the interests of the con-
iractors themselves to stock papers that find & ready sale.

Mr K. Ahmed: Is it not a fact, Sir, that on the floor of this House
Colonel Wughorn had stated in rcpiy to my question that some vernacular
| wpers were being kopt at the stalls and ﬁlst he would try his level best
10 see that Messrs. Wheeler and Company sell Indian papers to the
pussenger public aceording to their choice and demand.

The Honourable Bir Charles Innes: I do not know whether it is a fact
-or not, because I do not remember it. If the Honourasble Member will
jut another question, I will endeavour to answer it.

K. Abmed: What good has heen done to the public by putting
-uestions here a few years ago which Government, do not even remember?
Is there any public utility in putting questions of this desecription?

Mr. Pregident: The Honourable Member can judge that for himself.

CONSTITUTION OF THE DPROVINCES oN A LiNouisTic Basis,

"~

421, *Mr. amimi Kumar Chanda: (a) Is it a fact that the report on
eonstitutional reforms of Mr. Montagu and Lord Chelmsford suggested
the constitution of provinces on a linguistic basis?

(b) Have ihe (Government of India considered or inquired into the
quertion of re-formuntion of provinees on that hnsis?

(6) Will the Governmeat be pleased to publish the result of such
inguiry if any?
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(dy Have there been from time to time expressions of n desive on the

nart of important  comununities in some of the provinees for such re-
formation ?

(e) [f shere lias been no =ueh inquiry, will the Government consider the
propriety of making one on the subject?

The Honourable Sir Maicolm Hailey: I invite the Honourable Member's
sitention to the statement on the subject made by Bir Willimmn ¥incent in
the Awnsemnbly on the Resolution moved by Mr. Latthe on the 21st Sep-
tember 1921. 1 have nothing to add to that statement, thé general pur-
rort of which was to deprceate the institution of any inquiry by Govern-
ment -until definite proof had been submitted that the areas affected
‘aesired reconstitution on a new basis snd some scheme hud been submitted
showing possible lines of reconstruction. '

.

Increase o TOE DPostal AND TELEGRAPH STAFF.

22, *Mr, Kamini Kumar Chanda: («) Wil the Government  be
plensed to state the pereemiage of increase of business from 1918-14 to
1921.22 (1) in the Post Offive und (2) in the Telegraph Depurtment?

(h) What was the percentage of increase of (1) clerical staff, (2) powt-
men, (8) village postien and menials in the Post Office, (4) sorters and
menianls in the . M. 8., (3 clerks, and (8) menisds in the circle offices,
(7) telegruph masters, (8) telegraphists and sigual room clerks, and (9}
wenialy in the Telegraph Department

' Mr. G. B. Olarke: (7) nnd (b). A statement is laid on the table.

Stulcment veferved to du the veply by Mr. @, R. Clarke tu question No. 422

(¢) (1) Destad articles . . . . . « Incresse 847 per cent.
i2) Telegraph Traffic . . . . . P 299
Telephone comnnections . . . R P 48
(4} (1) Clerical staff in post oftices . . . - 280
(2) Postmen . . . . . . < w 171,
(3) Villuge pestmen . . . . . P 37
Mepials in post officen (exeluding runners) . v o 390
(4) Sortersin RM.B. | . . . . c m %5
Meninls . . . . . . - 237,

(5) Clerks in Ponstul {ineluding R.M.B)) Circle officex ., 324

(lerks in Engineering Circle and Divisicnul -

offices N N N - N . S 207
(8) Meninle in Portal (including R.M.8.) Cirolo officcs. ~,, 324

"

‘Menials in Knginvering Cirele and Divisional offices ]
(including Exchonges) . . . . A ) &
v 7) Telegraph manturs . ] . . - %7 .
(%) Telegraphists . . . . . . e W7,
Rigaal room clorks . . . . A 15.7'7 "
Telephone oporators . . . . . ., 1000

(9) Menialx in the Telogruph Department .. . A 746 .
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Apgquacy oF STArrF IN THE Post OFFICE AND THE R. M, 8,

423, *Mr. Kamini Kumar OChanda: Will the Government be pleased
tc state (a) wlhether the stafl in the Post Offices and the R, M. B. is
sunctioned on a calculation based on fixed standards known as ““time-
teat ", (b) whether nccording to the old time-test the Post Offices require
1,200 additional clerks and according to the new time-test 700 clerks?

(c) If the reply be in the affirmative, will the Government arrange to
sanction the full staff necessary for efficient work?

(d) Whether the number of sorters in the R. M. 8. is adequate for the
R. M. 8. work according to the standard time-test for the R. M. 8.?

Mr. G. BR. Olarke: (a) Yes.

(b) During the year 10922-28 there was o decrease of 16} per cent. in
the volume of traffic handled by the Post Office and us the result of an
examination of the work of post offices generally during that year and the
current year with 1cference to the new time-test it was found that a large
number of post offices were overmanned. There is no reason to belicve
that there is any serious shortage of staff at the present time.

(¢) Government do not propose to take any special action in the mutter.
Any increases in staff that are found to be necessary to meet the growth
i traffic will be provided automatieally’ under Departmental arrangements.

(d) There is no reason to believe that this is not the case.

-

ABSENTEES IN THE R. M. 3. axv 1N cErTAIN PostT OFFICES.

424. *Mr. -Kamini Kumar Ohanda: Will the Government be pleased
to furnish a stitement showing the average number of absentees in the
it M. 8. and 1a the Fost Office in Caleutta, Jalpaiguri, Burma, Lahore,
Fombay, Madras und R. M. S. Hastern, Northern and Western Cireles
und Caleutta Borting Division?

Mr. G. R, Olarke: The information asked for is being collected and will
be supplied to the Honqurable Member us soon as possible.

Lrave Reserve Ix THE R, M. 5,

425, *My. Kaminl Kumar Ohanda: (a) Is it a fact that it was the
unanimous recommendation of the Joint R. M. 8. Conference under th«
shairmanship of Rai H. K. Rlaha Bahadur, Deputy Director-General of
Posts and Telegraphs, that there should be u bu per cent. leave reserve in
the R. M. 8. and that the Caloutts Postal Advisory Committee under the
canirmanship of the Presidency Postmaster unanimously recommended for
ine Caloutta Posi Office a leave reserve of 25 per cent?

(b) Will the Government be pleased to cunsider the nccessity of in-
creasing the lenve reserve as recommended by the Joint R. M. S. Con-
ference and the Calcutta Postal Advisory Committee?

The Honourable Mr. A. 0. Chatterjee: (a) Yes.

(b) Government will he prepared to consider any recommendations that
the Diiector-General may decide to- make on the subject.

ExpenpiTre oN PosTAL AND THLEGRAPE BuiLpINGs.
426, *Mr, Kamini Kumar Ohanda: Will the Government be pivased
to state the amount expended in the year 1928-24, on (1) Post Office
huildinugs, (2) Telegraph buildings?
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EXPENDITURE ON QUARTERS ¥or 1’051a1l AND TELEGRAPH EMPLOYEES,

427, *Mr, Kamini Kumar Chanda: Will the' Govermnent be  plensed
to state the amount expended in the yewr 1928-24, for construction, main-
tenance and furnishing of quurters, for («) Postal employees, (b) Telograph
wamployees ?

Mr. G. R. Olarke: \ith the Honouruble Member's permission, 1 wiil
unswer questions 426 and 427 together.

T'he informution nsked for in these two questions is being collected and
will be furnished to the Honourable Member in due coume.

Braxcu Posr OFrices.

428. *Mr. Kamini Kumar Ohanda: Will the Government be pleased
to state, (¢) how many Post Offices were abolished and the status of
how many offices reduced during the year 1923-24, (b) whether it is now in
contemplation to abolish the so-enlled unremunerative Branch Post Offices?

Mr. G. B. Olarke: (a) The number of post offices closed during 1028-24
is 2565 and the number of which the status was reduced 205.

(b) It is not under contemplation to ubolish any post offices which wre
doing useful postar work or which are showing any signs of development.

Mr. K. Ahmed: ls it a fact that there are post offices or sub-post
fices where the authorities do not take any responsibility for delivering
letters to their destination in the villages? Is it not a fact that in tho
district of Malda in Bengal, there is u branch post office called Gobratalu
where the I. G. 8, N. Company’s steamer clerk gets only 1is, 50 per year
and he has to manage all the affairs of the sub-post office?

Mr, G. R. Olarke: Sir, there are 20,000 post offices in Indix and I
csnnot remember the detuils of all of them. But if the Honourable
Member will give me notice, I will inquire.

Mr. K. Ahmed: Is it not a fact that there are some post offices or
sub-post offices where the authorities do not undertake the responsibility
of delivering letters in time to the addressees?

Mr. G. R. Olarke: There sre plenty of post offices where we do not
kecp postmen to deliver letters. These arc very small offices.

Mr. X. Ahmed: Do Government propose for the benefit of the public
to remove the hardship on the public and take the responsibility of seeing
that the letters reach their destination?

Mr. G. B. Olarke: We do our best in every case to see that the letters
reach their. destination.

Mr. K. Abmed: Do Government propose to alter the rule and take the
direct responsibility of reasching letters to their proper destinations by
keeping a staff similar to other post offices where they do undertake the
responsibility of delivering letters to the addressees? .

Mr, G. R. Olarke: 1 must have notice of that question,

UNREMUNERATIVE DEPARTMENTAL TELEGRAPH OFFICES.

4%09. *Mr. Kamini Eumar Ohanda: Will the Goverrment: be pleased
to state how many departmertal telegraph offices maifitained now are un-
remunerative and whether it is proposed to -abolish such unremumera-
tive offices and fo eatablish combined offices in their place?
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Mr. G. BR. Olarke: I regrct that the information required is ot avail-
able for all Departmental Telcyraph Offices and would be very difficult to
.obtain #s many of these Offices ure concerned more with the transiting
of messages and the control of Traffic thun with booking and delivery.

The working of small Depurtinental Offices is regularly examined and
wherever possible they are converted into Combined Post and Telegrapk
‘Offices. During the past two vears fiftcen Offices have been so converled.

Inciesse oF Work N THE IosT OFFICE, ETC.

130. *Mr, Kamini Kumar Ohanda: Will tlle Governmcnt be pleased
to furnish o statemont showing the inercuse sinee 1910-11, (1) of work in
the Dost Office, (2) of village post oftices, (3) of clerks doing the inani-
pulative work, (4) of postisen, (5) of villuge postmen, (8) of packers, (7) of
ronners, (8) of B ML S sorters, and (9) of 11, M. 8, menials?

Mr. G. R. Olarke: A statemont giving the information asked for is placed
-1 the table.

Tnerease,
Total unmber of articles dealt with 244 436,106
Villnge post oflices 422
Clerks doing nmuaipmlative work . 3,564
Post men . . 2,973
Villuge postmen . 156
Paiwkers . G643
Runners . . —3,371
I M, S osorters | . . 450
1AL S, menials . R 735

INcrEASE oF 'T'ELEcrAPH 'I'RAFFIC, ETC.

41, *Mr, Kamici Kumar Chanda: \ill the Government furnish a
statement showing the (1) inercuse of Telegraph traffic since 1910-11, (a)
in departmental telegraph offices, (b) in combined offices, (2) the increase of
telegraphists und signal roomt clerks in departinentul telegraph offices, (8)
telegruph peons in departmental telegraph offices, and (4): other ineninls
‘in departmentul telegraph offices?

Mr. G. R. Olarke: The required stutement is laid on the table.

Statemenl showing the fucrsare af Telegraph Traffic and the Telegraph evlablishmeat sinve

1910-11.
f . . Porcontage
Jem. 191011, Prosomt =70y

(1922-23), inoronse.

(1) Telegraph T'rafie— ;
in) in dopnrtmoental telogeaph offices . . 53,670,980 78 820 652 ' @0
(b} in combined offices . . . . . 13,854,418 ¢ 20,556,544 54

1 ICographista (inclnding Military) nmd Sigunal i
Room clarks e . . . n.833% 4,585+1 476
* 111 (4) Telegraplg peons nnd othor meninlsd . 2,000 2,556 861

* Includoa Presa messngos converted into 25-word mesanges, na Presd mamangas lwwve during
the lnst few years heon vory lengthy, and excludea Kervice messages ns the figures shiown nuder
lﬂl’g;‘lé’l do not inolnde Rorvice mesangos, the nnmber of the latter moi being nvailable from

N, .
+ Includes oynivalentsof Militury Telegeaphiats, the working onpacity of whom is taken ay
#th of thut of n eivjl telegraphiat. '
This figuré represents actuala on 3let March 1923,
:Eﬂepm figures nre not availahle.

)
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CosT or TELEGRAPH LINES AND oF THE TrA¥ric Brawnci.

432. *Mr. Kamini XKumar Chanda: Will the Government be pleascd
to etate the cost for the year 1022.28 for the maintenance of telegraph lines

required for tclegraph traflic and the cost of the tratlic branch of the
telegruph departinent?

Mr. G. R. Olarke: The approximate cost of muintaining telegraph lines
for telegraph traffic including over-hend charges but excluding pensionary
charges was rupees thirty-three lnkhs in the year 1922.28 and that of the
troffic branch of the Telegraph Departinent rupees one crore thirty lakhs.

INaDEQUATE SupeLy oF Man, Vans.

433, *Mr, Kamini Kumar Ohanda: Will the Govermment be pleased
to state whether the supply of mail vans is not inadequate and whether
some H. M. 8. sections are not required to do the sorting work in third class
eompartiments.  If the reply be in the wffirmative, will the Govermment
arrange w0 provide for a suflicient nammber of vans

Mr. @G. R. Clarke: Oun the whole the supply of muil vaus is not in-
adequate bub o few unimportunt R. M. 8. scctions here and there work
m unfitted third class compartments owing to the paucity of mail vans.
having corresponding accon:anlation. Sorting work done in these com-
partments is so insignificant that it is not considered necessary to provide
vhem with permanent fittings. '

Aporitiox or K. M. 8. SEcrions.

134, »Mr. Kamini Kumar OChanda: Will the Government be  pleased

w state how many R. M. 8. sections were abolished during the year
1928.24°

Mr. G. R. Olarke: Altogether eight K. M. 8. sections were abolished
vuring the year 1928-24 of which 7 were either unnecessary or unimport-
vnt. The question of re-introducing the Narayanganj-Chandpur sestion
i» under consideration.

Menicar, ExamiNaTioNn oF Postan axp TeLEGrAPH FE.NPLOYEBRs.

485, *Mr., EKamini EKumar Ohanda: (a) Will the Government be
pleased to state (i) the annual cost involved in the appointment of a special
mediena! ofticer in Caleutta for the exumination of postal, . M. 8. and tele-
geaph employees of Caleutta, Howrah and Alipore going on leave on medical
aveands, (i) the utility of the uppointinent of a specinl medieal officer?

(b) Will the Government state whether the appointment of & special
wiedical officer in Caleutta has effected any reduction in the average
number of absentees?

Mr. G. R. Olarke: (a) The appuintment which came into existence on
the 1st November 1922, continued only up to the 81st January 1924, when
the gentleman who held it resigned and it was decided not to appoint a
aleeessor. )

(b) For the shorl period during which the special medical officer existed,
there wus a decrease in the average number of absentees in the Generat
.me- Offiec.
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Tue Sun-Posrmaster, Fort WiLLiaM.

456, "Mr. Kamini Kumar Ohanda: (¢) Will the Government be
pleased to stato why Mr. J. Kelly has been appointed to act as Sub-
Postmaster of the Fort William P. O. in supersession of the claims of a.
large number of Indian officials scnior to him?

’
(b) Will the Government be pleased to state whether the undermention-
ed  lndian  officiuls did not hold charge of the Kort Willium P’ 0.
successfully, (1) Kalipadsn Mukerjee, (2) Srish Chandre Chakraburity, (3).
Srish Chandrn Bose, (4) Jogendra Nath  Nundy, (5) Buma . Churan
Ganguly, (6) Pulin Behari Dutta, (7) Norendra Nath Banerjec?

(¢) Will the €Government please state how muany Indian Sub-Post-
wasters of Fort Willinm and how many Anglo-Indien Sub-Postmasters of
Fort William were found unsatisfactory and disinissed or removed from

the charge?
LY

Mr. G. R. Olarke: («) The Sub-Postinaster, Fort William, has to denl
mostly with British officers and British soldiers and it is therefore advisable
that « Furopean or Anglo-Indiun should, if available, hold this particulur
wppointment,

(b) Yere The first fomr officinls held the appointment of Sub-Post-
master., Fort. Willimn, over twenty vears ago. 'The work of the remain-
mg three officinls was not considered rutisfactory,

(¢) During the past fifteen yewrs, five Indians and ten Anglo-Indians
and Kuropeans have held charge of the office.  Three Indians, one Kuropenn
and one Anglo-Indinn had to be removed for unsatisfactory work. One:
Anglo-Tndian was disinissed,

GuaNT oF Locan Avnnowaxces To Posral axp 1. M. 8. OrFicians,

437. *Mr. Kamini Eumar Chanda: (a) VWill the Govermment  be
pleased to state whother the postal and R. M. 8. officials should not
1cceive loenl allownnces at the same rates ns are paid by Loeal Govern.
monts ? '

(b) Will the Government please furnish a statement showing the loeal
allowances puid by Local Governments in India  snd Burma to wne
differcnt classes of their officials and the local allowances paid o the
difforent classes of postal and R. M. 8. employees in thog: places and 1o
the different elasses of employvees in the Telegraph Department?

(c) Are the (jovernment awure that the cost of living in places with
second class houd offices is not generally lower than in places with first
class head offices? What i the resson for the difference of pay in first
ciags and second r.;lasa offices ?

The Honourable Mr. A. 0. Chatterjes: (1) The pay of Postal and Rail-
way Mail Service officials was fixed by the Postal Committee on different
scales in different localities, after taking into consideration the cost of
living in each case. The question of local allowances does not therefor:
ordinarily arise. There ure, however, certain special  localities in Indin
und Burma where local allowances are given in addition to pay, but it
h?a not always been possible to sdopt the Local Government rates in' auch
places,
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(b) The work involved in preparing a statement of the kind requirced

would be enormous. 1t would entail a reference to all Loval Governments

.snd mean the preparation of tabular stutements which would fill a volume
-of over 200 printed foolscap pages, without fulfilling any useful purpose.

(¢) No. The second part of the question does not arise.

Pay oF CERrTAIN Crassks or 1osrar, MimprLovyrEes v (CALcuTra, ALiponr

aNp HowRan.

488. *Mr. Eamini EKumar Ohanda: (a) Will the Government please
atate if the same standard of qualification is not fixed for recruitment of
- clerks amd sorters for Caleutta G, P. O., Caleutta sorting offices, Caleutta
D, L O, R. M, 8, C. and K. divisions as well as for postmen for
Calcutta, Alipur and Howrah und .whether cost of living in Caleuttu,
Howrah snd Alipur is not the sane?

(b) Why is there u lower scale of pay for the clerks of the Calcutta
D. L 0. and sorters of Caleutta sorting office and I, M. 8., C. and E.
divisions as well us for postmen and mienisls in Alipur and Howrah?

Mr. G. BR. Olarke: («) The scales of puy were sanctioned in accordanee
with the recommendations of the Postal Committee who were of opinion that
a somewhat higher class of work is performed by clerks in post offices than
by sorters ./ the R. M. 8. and that the conditions of service arc more
fuvourable in & Dead Letter Office than in a Post Office. Thev aceord:
ingly proposed for the clerks of the Caleutts General Post Office a scale
of pay with & higher maximum than that recommended by them for the
sorters in Calcutts and Howrab and the clerks in the Dead Letter Offiee,
the minimum, however, being the same in all cuses.

(b) With respect io postmen and menials, the Postal Committee were >f
opinion that on the whole living was cheuper und the work of o less diffi-
cult and responsible ¢haracter in Alipore and Howrah than in Caleutta,

and they accordingly reccommended higher seales of pay for the moen in
Calcutta,

TRANSFER OF RAILWAY PASSENGERS FROM A LOWER To A HiIGHER CLAsS oF
CoMPARTMENT IN Casks 'oF (JVERCROWDING.

480. *Khan Bahadur Sarfaraz Hussain Ehan: Will the Government be
pleased to state whether under Railwav Bye-laws or under any rules the
(Ruards on trains have the right to allow passengers to travel in the next
higher class compartments in cases of overcrowding?

If not, will the Government be pleased to state the real authority who
~can allow such changes of compartments?

The Honourable Sir Charles Innes: No general orders have been
ivsued on the subject and the practice on the different railways is not
uniform. On some railwuys the staff are allowed to exercise their dis-
«retion in the matter provided thwt the comfort of the passengers right-
fully oceupying the higher :Iu.qg of compartment is gjven primeary con-
videration.

Pnssnmmu GUARDS.

440, *Khan Bahadur Sarfaraz Hussain Khan: (a) Is it a fact that in
ull the fast trains there are passenger guards who travel in the train for
looking to the comforts of passengers during the night? If «o0, will the

“Government be plessed to'state the number of (i) Indians, (ii) Europeuans
<or Anglo-Indians as such guards?
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() Will the Government be plessed to state the pay of Indians and
Anglo-Indiuns, respectively, amongst the passenger guards?

The Honourable Sir Charles Innes: (overnment have no information,
but will make inquiries,

Passenasr Guakps oN 11 CrLass JOXPRESS AND PAsseNGER TRAINS.

441. *Khan Bahadur Sarfarax Hussain Ehan: Will the Government be -
plensed to stute whoether passenger guards nre appointed on express and
slow traing canrying 111 cluss passengers?

If not, will the Government be pleased to state the reasons for not .
doing so?

The Honourable Sir Oharles Innes: Guards run in charge of all trains.
It was formerly customary on mout railways to have a second or assisting
Guuerd on .pussenger traing wheve the work wuas heavy. liast yeur, as u
result of the economies railways hud to effect in order to reduce their -
working expenses, a number of ruilway administrations took off the second
vuard where this was found possible or replaced him by a brakesman.

I’ASBENGER AGENTRS AT IlAILwAY STATIONS.

442 *Khan Bahadur Sarfaraz Hussaln Khan: Is it a fact that passenger -
agents at railway stations wre appointed from  the pensioned staff of
Jodiun soldiers? If so, will the  Govermment be pleased to stute the
reason ?

The Honourable 8ir Oharles Innes: Many of the passenger Superin
iendents at raitway atations are retired Indian military officers who were
appointed becnuse it was crmmderod that their {raining made them suit-
rble for the posts.

Coxcessions To T axp 11 (Crass PASSENGERS.

443. *Mr, N. M. Joshi: With refercnce to uvhe reply to question:
No. 100 at page 4404 of the Legislative Ascembly Debates, Volume 1IT,
will Govermment he plesred to stute whether it in a fact that railway
administrations do nnt, of their own nccord, compile and maintain any
statistics to show whether concessions in fares to 1st and 2nd class pus-
ﬂenﬁgiers given in order to increase traffic do actuslly bring in incrensed
traffic?

Mr. A. A. L. Parsons: It is underatond that all railway administra-
tions compile certain figures to watch the effect of anv concessions intro- -
duced, though not on a uniform basis,

Mr. N. M. Joshi: 1 want to know whether Government have
sscertained, by putting together fizures, if the concessions given to first
and second clasgy passengers have increased the traffic or not.

Mr. A, A. L. Parsons: Az [ have explained, railway administrations
compile certain figures to wateh the effect of the concessions but they
do not do so on a uniform basis.

Mr. N. M. Joshi: T want to know the fact whethor these concessions
have brought in greater traffic or not. i shall expliin my objact. Last
vear I asked a question why similar concessions were not given to third
class passengers and 1 was told that the concessions are given to first
and second class passengers because they bring in increased traffie. T
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wanl o know whether Government have ascertained ns a matter of fact
whoether incresased traffic was brought in or net.

Mr. K. Ahmed: And in view of the fuct that u Resolution in this
House was withdrawn on the distinet understanding given by the Honour-
uble Mr. Hindley, the Chief Commissioner for Railways, that he would try
lis level hest to find out wh.ther it is desirable thut such concessions for
first and second and inter class puassengers and also a reduction of the
tfures for third class passengers should be given.

The Honourable Bir Oharles Innes: With regard to Mr. Joshi's ques-
tion, 1 may say that it is rather difficult to reduce the matter in terms of
figures. but I will mnke inquiries from the Agents and find out whether
they are sutisfied that the concessions granted have resulted in any in-
«creased tratfic. With regard to Mr. Ahmed’s question, 1 am nfraid 1
must ack for notice.

Mr. N. M. Joshi: May I ask, Sir, whether Government will inolude
the third cluss passenger traffic ulso in their inquiry on this point?

The Honourable 8ir Charles Innes: T think that point was considered
at the last meeting of th Indian Railway Conference Assoviation, but that
is another point and I will look into it.

Mr. Gaya Prasad Singh: Does the B. and N. W. Railway grant con.

cessions to firat wnd sccond class parsengers or not?
Mr. A. A. L. Parsons: That question docs not arise.
Mr. President: 'The Honouruble Member had better give notice.

RENEWALS oF, AXD AbppITIONS T0; RolLiNg Brock, R

444. *Mr. N. M. Joshi: With reference to paragraph 17 at page 69 of
the report of the Indian Retrenchment Committee, 1922.28, will Govern.
ment kindlv state what steps have been Yaken to ensure a closer COrrespon-
dence between the number of curringes und wagons in regard to provision
-of rolling stock of each kind in cxecess of actual traffie?

The Honourable Sir Oharles Imanes: The Ruilway Hoard new require
that all proposals for renewals of, and additions to, rolling stock should
be justified by detailed figures of actual traffic requirements.

1 shonld like to take this opportunity of pointing out that the passage
in paragraph 17 of Part 1I of the Retrenchment Committee's Report, tor
which the Honourable Member refers, does not completely disclose the
true position. It points out that the stock of wagons had increased by
21 per cent. in 1922-28 over the 1913-14 figure whercas the maximum
tonnage conveyed in any year subsequent to 1918.14 showed a growth of
only 88 per cent. But the work actually donc. and consequently the
justification for increased rolling stock, depends not on tonnage, but on ton
mileage, and the increase in ton miles is shown by Appendix D to th-
Teport to be not 8:8 per cent., but 41'7 per cent. This fully justifies an
increase of 21 per cent. in wagons und in fact shows that wagons on the
average were doing more work.

Tamp Crass RAiLway TrRaveLLING FaorLITIES.

445. *Mr. N. M. Joshi: With reference to the reply .to‘questéc:n No. 48
-at page 4159 of the Legislative Assemb]y Debates, Volume III, have Gov
«ernment yet received the final reports on fhe principal points of complaints
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relating to third class passengers together with the remarks of the Local
Advisory Councile?

The Honourable 8ir Oharles Innes: Reports from five railways are still
awaited.

SUB-DIVISION OoF THE RaliLway DEMANDS.

<446, *Mr. N. M. Joshi: With refercnce to paragraph 22 at pages 4056
und 4687 of the Legislative Asseinbly Debates, Volume I1I, in which the
Public Accounts Committee recominend that the possibility of sub-division
-of the railway demands should be carefully considered, will Governmens
kindly state what steps, if any, have been taken in pursuance of the
recommendation ?

Mr. A. A. L. Parsons: No action has vet been taken. The question
hus been considered, and will again be considered this summer in connee-
vion with the separation of Railway from General Finance.

‘SurpLy To MEMBERS OF THE LEGISLATURE OF THE ESTABLISHMENT RoLLS
AND WoRKING FRTIMATES oF THE RArLways.

147, *Mr, N. M. Joshi: Will Government kindly state what additional
expense will be entailed by supplving copies of the establishment rolls and
working estitnates of the railways to the Members of the Legislature and
whetber they propose to furnish Members with copies this year?

Mr. A. A, L. Parsons: 7The additional expense involved would be about
Rs. 3,600. .

The reply to the sccond part of the question is in the negative. The
ailtention of the Honourable Member is mv{tcd to the answer! given n
the 20th January, 1923, to hix starred question No. 282

Mr. N. M. Joghi: 1 want to know, whether, besides the expeunse of
having to spend Rs. 3,600, therc is any other reason for keepmg back this
informetion frome the 5embers of the Assembly. :

The Honourable 8ir CharlemInnes: Wo are prepared to place copies of
these establishment rolls in the Library. At the same time T must point
out what I have said before in this House that, if every Member of this
House studied those cstablishment rolls and asked us detailed information
about minor points in railway administration, both the Railway Board
und the Agents will be overwhelmed with work.

Mr. N. M. Joshi: Could not Members of the Assembly be trusted nnt
to do it?

INTEREST ON THE UNPRODUCTIVE. PORTION oF THE CAPITAL CosT oF RAlLwavs.

448. *Mir. N. M. Joshi: Will Government kindly state what is the
total amount of interest borne by the Indiap revenue on that portion of
the capital costy of the railways which was left unproductive by their dis-
mantlement during the war?

Mr. A. A, L. Pargona: The total amount of interest borne by Indian
revenues on that portion of the capital cost of the railways which was loft
unproductive by their dismantlement during the war is approximately
Hs. 6,58,000 to the end of December last.

+Vide p. 1606 of T.. A. Dehnt.es. Vol. I1I
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Mr. N. M. Joshi: Was that recovered from the Govermment in Great
Britain? '

Mr. A. A. L Parsons: No, Sir. Practically ull the materials wer,
used on a line within the Incian fronticer.

Mr. K. Ahmed: Am I to suppose, Bir, that a portion of the expendi.
ture incurred from the cupital cost of the country was not spent on o
commercial basix?

Mr. A. A. L. Parsons: I am afraid 1 could not enteh the Honourable
‘Member's last words. .

Mr. K. Ahmed: Am I to suppose that a portion of the cost
ineurred . . . . .

Mr. President: That is a supposition, not a question. .

Mr. K. Ahmed: Is it o fuct, Bir, that a portion of the cost was nol
spent on a coinmercial basis or an enterprise of that description?

EsraBLISHMENT RoLLs AND WoRKING EsTIMATE oF Tur K. 1. RaiLway.

*440. *Mr. N. M. Joshi: \Vill Governument kindly place in the Library
a copy of the latest establishinent rolls and working crtimates of the
East Indian Railway Company?

The Honourable Sir Oharles Innes: A aopyv is Leing placed in th
Library.

PosTAL INspECTORS AND SupPERINTENDENTS  HEaDd CLERKS.

450. *Mr, N. M. Joshi: Will Government be plessed to give the
following information:

(A) 1s it u fuet that (a) the DPostal Inspectors und the Superin-
tendonts’' Head Clerks are required to undergo s departinental
test; und (b) if so, sre they immediately confirmed in their
posts after successfully going through tie test or are they
kept on the waiting list and are only tried in officiating
uppointments till vacancies occur? 1f the lattor, what is gen-
erally the period in which they wre so kept on the waiting list?
Have Government fixed a limit to this period after which
the Inspectors and the Buperintendents’ Head Clerks are no
longer kept on the waiting list irrespective of the occurrences
of vacancies?

(B) What was the maximum pay of the Postal Inspectors and the
Superintendents’ Head Clerks before the revision recommend-
ad by the Postal Committee of 1920 and what maximum pay
has been fixed for them after the revision?

(C) Is it a fact that at the time of the revision of pay granted to the-
ostal subordinates in Fabruary 1820, the pay of the Postal
nspectors snd the Superintendents’ Head Clerks was not

_revised? If so, why?

(D) Is it a fact that by the recommendations of the Postal Com-
mittee of 1920, (a) the Postal Inspectors and the Superin-
tendents’ Hond Clerks in India got one increment for every
two vears of their past services while the Postal Inspectors.
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and the Superintenda:ts' Head Clerks in Burma, and even
the postsl clerks oll 'over India, got one increment for each
year of their past services? If so, why? ' :

(E) Is it a fact that the scale of pay fixed for the postal subordinates
in Burma is higher than that fixed for the same class of
subordinates in India? If so, why?

(F) Is it & fact that by the recent revision in the scales of pay of the
Postal Inspectors and the Superintendents’ Head Clerks and
the other postal subordinates, the first two classes of postal
servants have become junior in pay to the men who were
junior to them before the said revision?

Mr. G. B. Olarke: As the reply to this question is very long and
tedious 1 propose, with the Honouranble Member's permission, to lay it
on the table.

(A) (a) Postal subordinates who are considered suitable for the special
cadre of Inspectors of Post Offices and Head Clerks to Superintendents of
Post Offices are required to pass & departmental examination.

(b) After passing the prescribed examination, they have to wait for
permanent vacancics in the special cadre of and in the meantime are tried
in officiating appointments. The period of waiting depends entirely on the
intervals at which vacancies occur. No limit to this period has been or
can be, fixed.

(B) Inspectors of Post Offices and Heag Clerks to Superintendents of
Post Offices were in 4 grades, vis., . 80, Rs. 80, Rs. 100 and
Rs. 100—10—150, the highost grade containing the smallest number of
officials. They are now placed on s single time-scale of Rs. 100—5-—175.

(C) The scope of the revision of February 1920, was limited to ameliorat-
ing the condition of the lower paid officials of the clerical class who had
necessarily been the hardest hit by the increase in the cost of living. The
pay, therefore, of Inspectors of Post Offices and Superintendents’ Head
Clerks was not revised at that date. As a result, however, of the Postal
inquiry Committee's recommendations, it was revised later in the year
with retrospdctive effect from 1st December 1919.

(D) Yes. In the case of Inspectors and Superintendents’ Head Clerlks
in India, the increase in the minimum pay was from Rs. 60 to Rs. 100.
Moreover, the increment is Rs. 5 a year, compared with Rs. 4 a year, ct
the mofuassil time-scales. The minimum pay of these officials in Burma
was already Rs. 100 and they would obviously have received no benefit
if they had not been allowed to count an increment for every year of ser-
vice as Inspector or Head Clerk.

(E) The time-scales of pay for Postal subordinates of the various classes

ing in offices in Burma are higher than those for such officials serving
in offices of the same status in India and the reason for the difference is the
higher cost of living in that Province.

(F) Government have no information on the point beyond a statement
made by the Honorarv General Secretarv of fthe All-India (including
Burma) Postal and R. M. 8, Union which he has been asked by the Dirce-
tor-General, Posts and Telegraphs, to substantinte. It may be mentioned
that it has been ruled that an Inspector or a Superintendent’'s Head Clerk
may at any time voluntarily revert to the general line and take the posi-
tion in that cadre that he would have held if he had remained in it.
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(GRIEVANOES OF PoSTAL INSPECTOR§AND SUPTRINTENDENTS’ HEAD
CLERKS.

-

451. *Mr. N. M. Joshi: Will Government be pl¢used to state whether
they propose to inquire into the grievances of the Postal Inspectors and the

Superintendents’ Head Clerks and remedy them? If so, when and how?
If not, why not?

The Honourable Mr. A. 0. Chatterjee: I have carcfully examined the
‘question and do not consider that these officials have any legitimate griev-
ances. I do not therefore propose to institute any further inquiry.

Tag Bomsay CuUrrenoY OFFICE STAPF.

452, *Mr. N. M. Joshl: (a) Will Government be pleased to state whe-
ther they are aware that there is great discontent among the staff of the
Bombay Currency Office owing to their inadequate scales of pay as compared

with any other Government Offices and the leading banks and firms in
Bombay?

(b) (). Is it a fact that the Bombay Currency Staff have been
representing their grievances by representations, and memorials submitted
from time to time through the Deputy Controller of Currency, Bombay,
since 19207 (ii) If so; what action, if any, have they taken on them

or do they propose to take any in the near future? If so, when? If not,
why not? « _

(¢} Will Government he pleased to state whether, in the event of thei
not being able to sanction any final revision in the immediate future, they

will sanction, as an immediate relief, a temporary local allowance pending
such final revision?

The Honourable Sir Basil Blackett: As the reply to this question is
very long and tedious, I propose to lay it on.the table.

(a) Government are aware that some of the staff of the Bombay

Currency Office have expressed their dissatisfaction with their existing
scales of pay.

(b) (i). Bince the general revision of pay on a time-scale basis in
January, 1920, representations have been received not only from the
Bombay Currency Office but also from other Currency Offices for revision
of pay.

—

(ii). The following concessions were.granted in the Bombay Currency
Office with effect from 1st March, 1822,
(1) The minimum pay of clerks was raised from Rs. 40 to Rs. 60.

(2) One additional increment was grunted to men drawing less than
Iis. 80. '

(8) The pay of tho shroffis was raised from Rs. 40—2—60 to
' 50—2—70—1—80 with a Head Shroff at 90.

In addition, the ﬂpay of Buperintendents was revised on an ineremental
hasis in place of fixed rates with cffeet from 1st March, 1922.

Prior to the general revision in January, 1920, the clerks of the Bombay
urrency Office had fixed rates of pay ranging from a minimum grade
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of Re. 80 to a maximum of Rs. 75 with superior posts at Rs. 100 as com-
vared with the existing time-scale of pay rising from a minimum of
Rs. 60 to & maximuin of Rs. 100 with superior posts at Rs. 1256. The Gov-
ernment consider that the increascs already given are adequate and are
not prepared to consider further revision of the scales of pay at present’

(c) For the reasons stated sbove, the Government are not prepared to
sanction a temporary local allowance.

Co8T OF THE EBSTADLIBHMENTS OF THE DrpuTy CONTROLLERB OF
CurreNcy, Bomsay, Carcurra anp Derar.

458. *Mr. N. M. Joshi: Will Government be pleased to state the costs
of the cstablishments of the Deputy Controllers of Currency, Bombay,
Calcutta and Delhi, including the pay and the allowances of the Deputy
Controllers since their creation?

The Honourable Sir Basil Blackeit: The information asked for by the
Honourable Member is contained in the stetement which I lay on the
table. -

Statement showing cost of the cstablishments of the Deputy Controllers of the Currency,
Rowmbay, Northern India and Calcutta.

The cost of the establishmont of the Deputy Controllers of the "Currency, Bombay,
Northern India, and Calentta, including contingencies, but excluding debt and remittance
charges, are given below :

! 1923-2
1920-21, 1921-22, | 1922.23, -34, 1924-25,
1910-80. | 4 o als, i - |[ Actuala, | Actuals. El:ﬁv:!ed' ~ Budget.

6,000 25,000 !I}elmt.\' (Controller of the 30,000 S0, 00 26,000 . 27,000
! Currency, Bombay.
1,400 ! 7,000 ; Ansistunt Curroncy Officer, 7,500 7,800 B,100 - R.400

~_Bombnar.
1,373 1177 ."Eamhlisﬁmont.tmveilinga!!ow-l' 42,554 39,584 39,000 © 38,100

' anoe, oto. :
8,806 #7.867 . Contingoncies . . 31,248 15,000 15,000 © 13,500

~Deputy  Controllor of the: 18,000 25,000 22,000 ;22,500
. Currency, Northern India. :
* - Amnistgnt  Cunrrency Officer, - 4,600 5,900 6,300 ' 6,600
\ i Northoru Indin. i ;
{ ‘Establinhimont, tenvolling allow- 15,876 33,971 36,400 © 43,920

! anoe, ete. .
! | Contingenciea . 8,042 11,781 8,000 8,180
1

Depuly Controller of the
Currency, Calewita. |

2,100 !' * Doputy Controller of tho| 13,000 | 8400 (. 87001 8400
! Currenoy's pay less Asuistaut | ;
Controller of the Currency’s |

ny. ) | f
2,050 | ® Fuatablishment,  travolling | 81,170 341,050 40,650 28, 100
: 1]

i sllowanoe, oto. !
> 400 | * Contingoncies . ] 5,000 5,000 4,700 5,000

* Estimates on'y.

2, The functions now performed by ihe Deputy Controllers of the Currency were
previonsly performed in the Accountants (Gieneral’s offices, and when the new posts were
created:-the establishments for the new offices were drawn almost entirely from the
respective Accountants General's offices, corresponding reduction in the establishments
of the Accountauts General béing made. The additional cost to Government, therefore,
consisted mainly of the extra charge on account of the pay of the Deputy Controllers

B2

-
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and the Assistant Currency Officers. It is estimated thal the total cost of the separa-

twln of the work of the Currency Department from that of the Audit Department is as
follows :

Daﬁmy Controllcr of t.ha Cmenoy B Oﬂoo.

41,300 41,800 87,500 39,000
Deputy Controllar o!tho Currenoy's Oﬂlu
orthern India . 25,200 85,000 31,100 82,000
-Deputy Controller of the Cnn'mdj 8 Oﬂou,
alcutte . 18,000 8,400 8,700 8,400
Total . 79,500 85,000 77,800 79,400

EMPLOYMENT oF WoOMEN POLICE TO CONTROL THE TRAFFIC IN WOMEN
- AND CHILDREN.

- 454, *Mr, Jamnadas Mehta: (a) Has the attention of Government been
drawn to the report of the Delegates of India to the fourth Session of the:
Assembly of the League of Nations held at Geneva in 1923 and to the
resolution which the Assembly adopted on the recommendation of its 5th.
Committee regarding the t.raélc in women and children?

(b) Have Government received from the Council of the Lesgue of
Nations the recommendation of the Advisory Committee regarding the
employment of women police in dealing with the traffic in women and child-
ren and have Government considercd the said recommendation?

(c) Will Government be pleased to consult the Provincial Governments
regarding the advisability of employing women police as suggested by the
aforesaid resolution of the Advisory Committee and endorsed by the fourth
session of the Assembly of the League?

The Honourable Sir Malcolm Halley: (a) Yes.

(b Yes. The Advisory Committes's recommgndations hlave been
brought to the notice of the central authorities in India appointed under
Article 1 of the 1904 Agreement for the suppression of the White Blave
Traffic.

(¢) The question of the agency to be employed is mainly one for the
central authorities and, so far as we are aware, they have not yet con-
sidered it expedient to request from the Local Governments (who are in
charge of police) the assistance of women police.

Tre IMPERIAL LIBRARY, CALOUTTA.

455, *Ral Hari Prasad Lal: Has the attention of the Govémment.
been drawn to an article in the editorial columns of the Amrita Bazar
Patrika, dated February 10 1924, regarding the affairs of the Imperial
Library at Calcutta?

If so, (a) will the Government be pleased to state the reasons which

. led the Government to sanction the removal of the Library from its former

place?
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(b) Is it a fact that the utility of the Library has lessened on account
of its removal?

(c) Is it & fact that the collection of important and useful works is
steadily decreasing?

(d) Will the Government be pieased to lay a statement on the tatlc
showing :
(i) tho number of books on useful and general subjects,

(ii) novels and other such matters, added during the years 1921,
1922 and 1928?

Mr. M. 8. D. Butler: The attention of Government has been drawn
to the article in question.

(a) The removal was sanctioned on the advice of the Library Council
and the Bengal Government and because the nccommodation available in
Metcalfe Hall was insufficient.

(b) and (¢). The reply is in the negative.

(d) A statement furnishing the information is laid on the table. Novels
are seldom if ever purchased by the Library, but some Bengal novels
were transferred to it from the Bengal library.

Statement showing the number of books added to the Imperial Library. Calcutta.

Heading. 1021, 193, | 193,

{i) Books on useful and general subjects---
(a) Purchased by Library .. 1,420 1,136 1,713

() Bengal publications rocoived from Bengal
Library . . . . . 706 1,188 025

(i) Novels—- )
(a) Purchased by Library

(8) Bengal novelsa received from Bengal
Library . . . . .

238 282 156

EXPENPITURH oN THE IMPERIAL LiBrary, CALOUTTA.

456. *Ral Hari Prasad Lal: Will the Government of India be pleased
tc state the amount of money spent on the Imperial Library during (1)
1921, (2) 1922, and (8) 1928, under the heads (4) management and (b)
purchase of books?

Mr. M. 8. D. Butler: A statement giving the information is laid on
the table.
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Statement shownng the expenditure of the Imperial Library, Calcutta.

. Actuals for Actuals for Rovised Estimates.
Heading. . 1021-1022, | - 1922-1998, for 1988-1934,
i Re. R, i Ra.
Manngement . . . . . 48,804 538,364 i 51,900
P.rchase of books . . . . 20,188 14,96 i 16,700
Torar . 68,092% es,20 | 68,000
]

*Exclude Rs. 8,064 for the erection of new racks fui- hooks.

CoNnTROL OF THE IMPERIAL LiBRARY, CALCUTTA.

457. *Rai Hari Prasad Lal: Will the Government of Indin be pleased
to consider the advisability of the transfer of the control of the lmperial

Library to the Bengal (Government? If not, will they be pleased to state
the redsons for their not doing so?

Mr. M. 8. D. Butler: The question is under consideration in consul-
tation with the Bengal Government, whose views have not yet been com-
municated to the Government of India.

AgBISTANT ENGINEERS.

. 4568. *Mr. 0. Duraiswami Aiyangar: In the matter of the Indian
Bervice of Engineers and the Regulations passed thereunder by the Becre-

iary of State for India in Council for the appointment of Assistant Exe-
cutive Engineers in 1924:

(a) Will the Government be pleased to state whether the Govern-
“ment of Indin wac ~onsulted !y the Secretary of State prior
to issuing the said Hegulations?

(b) Will the Government be pleascd to state how the fifteen appoint-
ments of Assistant Executive Engincers will be apportioned
between the Public Works and State Railway departments
of the Government of Indin respectively?

(c) Will the Government be pleased to state whether the proposed
appointments will oust the Assistant Engineers in service
already or whether they are additional appointments? If
the latter, will the Govetnmeont be pleased to state whether
such additional appointments have bedn found necessary and

, if the former why they are ousted?

(d) Will the Government be pleased to state whether the Govern-
ment of India tecommended to the Secretary of State that
a greater percentage than 10 per cent. of Indians may be
included in the appointments of Assistant Executive
Engineers to be made in 1924?

(¢) Will the Government be pleased to stnte whéether the Govern-
ment of India recommended to tho Becretary of State for

_ India that in Appendix 1 to the Regulations degrees obtained in
any of the Indian Universities should also be included?:

(f) If there was any correspondence on this subject between the
Government of India and the Becretary of State for India
in Council, will the QGovernment be pleased to placé -the
same on the table?
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The Honourable Mr. A. 0. Ohatterjee: (¢) Not specially in respect of
the 1924 Regulations. With slight variations in detail, the same Hegu]a
tions have been in force for the past seventeen years. They relate only
that portion of the recruitment to the Indian Bervice of E?ngmeers W
is effected in England and there “are different Regulations for recrmt.mem
to the Service. in India.

(b) 14 for the P. W. D. and 1 for the State Railway Department.
About 15 candidates will also be recruited to the Bervice in India.

(¢) The recruitment to be effected represents somewhat less than the
average® number of officers required annually to fill vacancies caused by
retirements and other casualties in the Europe-recruited branch. The
new recruits will not oust Assistant Engincers already in service.

(d) No. The wholo question of recruitment to the Service is now under
examination by the Royal €ommission on the Public Services.

(¢) No. Holders of Indian kEngineering Degrees are appointed to the
Bervice in India and not in Englund.

() There was no correspondence other than the usual intimation by
the Government of India of the number of recruits required.

Acckss To Howran Rainway StatioNn PLATFORM.

459, *Mr, Amar Nath Dutt: (¢) Are the Government aware that
the gates for third class pussengers for entrance into the platform st the
Howrsh Ruilwgy station nare too narrow uand cause great inconvenience
to the passengers?

(b) Will the Government be pleased to state whether they propose to
take steps for widening the gates for entrance of third class passangers at
the Howrah Railwny station?

The Honourable Sir Oharles Innes: (a) and (b). Government are not
aware that the gates are too narrow, but in this connection the Honour-
able Member's attention is invited to the reply} given to Question No. 212
in regard to this matter, on the 28rd January, 1923.

Mr. K. Ahmed: But is it not a fact that thousands and thousands of
passengers gather fogether in front of the entrance door for the third class?

The Honourable Sir Charles Innes: I have seen largo crowds myself
waiting for trains which verv often do not come for several hours later,

Mr, K, Ahmed: But is it not a fact that in regard to the Esstern
Benga! State Railway last October Mr. K. Ahmed, a Member of the
Legislative Assembly, brought to the notice of the ‘suthoritics that the
opening of at least three gates was advisable on account of the pressure of
the passenger traffic?

The Honourable Sir Oharles Innes: I am not aware that the question
relating to the ,Eastern Bengnal State Railway ariscs out of the question
relating to the Howrah Station.

Mr. K. Ahmed: Will Government for the benefit of the public try their
level best to remove the barrier and make the Member in charge of the
Government entirely responsible, and will Government take proper steps
to ask the Agent to report to tha Member go that the representatives of
the country may be in a position to eriticise the action of the Agent?

+ Vide p. 1336 of L. A. Debates, Vol. IIL
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ExeMpTioN oF (CHEQUES OF CO-OPERATIVE BANES FROM STAMP
Dury.

460. *Mr. Amar Nath Dutt: Will the Government be pleased to state
whether cheques of Central Co-operative Banks, having current account
business, arc chargeable with receipt stamps of one anna each? 1f so, are
the Government prepared to exempt the same?

Mr. M. 8. D. Butler: Yes. The Committee on Co-operation in  India
exumined this guestion in 1915 and recommended that the continuance of
this concession was no longer necessary. It was nccordingly withdrawn in
1919. The Govermnent of India do not propose to revive the exemption.

IMPRISONMENT OF Mr. AMir CHAND BoMBwalL oF Pesmawar.

461. *Mr. Ohaman Lal: (a) Is it a fact that & public meeting was held
in Keseryin Hall, Peshawar, on the 18th of February, 1921, to protest
against the presentation of u farewell address to Sir Huamilton Grant?

(b) Is it a fact that Mr. Amiv Chand Bombwal was the chief organiser
of this meeting?

(c) Is it a fact that on the 22nd of Februury, 1821, Mr. Bombwal was

sent to prison for three years under section 40 of the Frontier Crimes
Regulations?

(d) Is it o fact that Mr. Bombwnl was not. allowed the privilege of a
defence?

Mr. E. B. Howell: The information uslced for in (a), (by®and («) is being
obtained and will be communicated to the Honouranle Member on receipt.

(¢) Mr." Bombwal was sentenced to three ycars imprisonment on 22nd
February, 1921, for failure to furnish security demanded under section 40,
Frontier Crimes Regulations,

Cost oF GARDEN ParTY TO Biv HaMiLToN GRANT.

462. *Mr. Ohaman Lal: (a) Is it a fuct that in 1919 Sir Hamilton
Grant was given s gurden party on his takmﬂ charge of the Chief Com-
missionership ?

(b) Is it & fact that.some of the expenses of this garden party were not
met and that civil suits for the recovery of the same were instituted?

(c) Is it a fact that after the institution of these suits payments were
made in satisfaction thereof in 1921 out of the Political Fund?

(d) Will Governinent be pleased to state, their reusons for incurring this
expenditure ?
Mr. E. B. Howell: (a) Yes.

(b) The garden party was given bv local gentlemen some of whom after-
wards repudiated their obligations and civil smtn agninst these were insti-
tuted by the caterers.

(¢) No.
(@) Does not arise.

L

APPBAL OF THE REBIDENTS OF BIALEOT AGAINST CERTAIN REesoLu-
TIONS OF THE CANTONMENT COMMITTEE. -

463 *Mr, Ohaman Lal: (a) Has the attention of (Government been
drawn to the Cantonment Advocate, Ambala, dated 10th December 1028,
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in which was published a summary of the appeal submitted to the military
authorities, by the residents of Sialkot (lantonment against.certain Reso-
lutions of the Cantonment Committee?

(b) 1f so, will Government be pleased to state what action has been
taken upon it?

(¢) If not, will the Government bo plensed to inquire into the matter?

KrecTion oF PrLaTrorMs ny THE IESIDENTS OF THE SIALKOT (CANTON-
MENT BAZARS.

464, *Mr, Ohaman Lal: (g) Is it not a fuct that platforms in front of
hbouses und shops throughout the Sialkot Cantonment Bazars and lanes,
were crected by the rebidents at their own cost on requisition by the
Cantonment suthorities themselves about some 50 years ago?

(b) Is it not a fact that the platforms were erected on the ground
sllotted to the house-owners for residentinl purposes, under the rules in
force at the time of the founding of the Cantonment, namely, 1848 A. D.?

RESIDENTIAL AREA IN THE SIALKOT CANTONMENT BAZARS.

465. *Mr, Chaman Lal: (a) Is it not a fact that the residential area in
the Sialkot Cantonment bazars (specially Sadar Bazar) was further sub-
divided into sections (S8antars) which, in their turn, were ericlosed by kutcha
dra(iln?s running sround each section and thus separated from Government
lan

(b) Is it not a fact that green trecs were planted on both sides of the
kutcha drains to limit their sites fromi being shifted in future towards the
Government land?

REMOVAL OF PLATFORMS ERECTED BY THE RESBIDENTS OF THE SIALKOT
.
CANTONMENT I3AZARS.

466. *Mr. Chaman Lal: (a) Is it not a fact that the necessity of prov-
ing by the Sialkot Cantonment Committee its right to the ground under
platforms before taking any action against the present occupants and owners,
was specially emphasised by the Encroachment Sub-Committee dppointed
by it to investigate the question of alleged encroachments?

(b) Is it a fact that the Cantonment Committee has resolved upon the
removal of the said structures without proving its right by the testingony
of authorised records in its possession as recommended by its Sub-
Committee? \

RExT FOR PLATFORMS AND BITEs BY RERIDENTS OF SIALKOT (CANTON-
MENT.

467. *Mr. Ohaman Lal: Is it not a fact that the Sialkot Cantonment
Committea had‘decided in its meeting on 28th September, 1928, that no
ground rent would for the present be charged on benches, ete., occupying
Government land but that rent is being demanded even for the use of
platforms and sites—which have been in the possession and occupation
of the house-owners for over 50 vears and to which the Cantonment (C'om-
mittee never previously asserted its right?

_ Mr, E. Burdon: Bir, with your permirsion, I propose to answer ques-
Sions Nos. 468 to 487 together. '
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Government have seen the article referred to by the Honourable Mem-
ber. They have, however, no information on the subject but are inquiring,
and [ shall let the Honournble Member know the result as soon as possible.

InpiaN TrAFFIC INSPECTORS .um TRAFFIC SUPERINTENDENTS.

468. *Mr, Harchandral Vishindas: (¢) What percentage of Indian
Station staff has been promoted to the rank of Traffic Inspectors or
appointed Traffic Superintendunts?

(b) Is it a fact that higher grade posts in the Traffic Department such
as Claims Inspectors and the like are filled up by recruiting dutsiders to the
exoclusion of men already serving in the Departnient with long service and
experience to their credit?

The Honourable 8ir Charles Innes: The Government have no informa- |
tion, but are making inquiries.

WorkING HoUurs OF THE CLERICAL BTATION STAFF.

469. *Mr, Harchandrai Vishindas: (a) Is it a fact that there is a
standing Government order limiting the work of the clerical station staff to
eight hours a day?

_ taéb) If so, is more than eight hours’ work exacted from some of this

(c) If the reply is in the affirmative, is any overtime wage paid tc them?

The Honourable Sir Oharles Innes: (¢) and (b). Under the draft con-
vention and recornmendations adopted by the International Labour Con-
ference at Washington the 60-hour a week rule applies to station staff not
employed in connection with the working of trains.

(c) It is not asunl for clerical staff to earn overtime.

Powknr oF VETO OF THFE SECRETARY OF STATE FOR INDIA.

470. *Mr. Harchandrai Vishindas: (a) Will the Government be pleased
to state in how many and which cases the Secretary of State for India has
exercised his power of veto in the last three years where the Government
and the Legislature were in agreement?

(b) Will the Government be pleased to make a statement re:

(i) the total number of times the Sccretary of State has vetoed the
decisions of the Government of India since the insuguration
&f the reformed constitution?

(i) the nature of the matters in connection with which the veto
was excrcised?

(iii) the effect of the veto on cach ocension and the extent to-which
the original decision of the Government was*thus mbdified or
nullified ?

The Honourable Sir Malcolm Ea!lay: chernm("nh_nm unable to give
any information in the matter.

Mr, V. J. Patel: The Government are unable to give the information?

The Honourable 8fr Malcolm Hailey: Thev do not consider it desirable
to do so.
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;Mr. V. J. Patel: In the public interest?
The Honourable Sir Malcolm Hailey: Undoubtedly.

PonrcHASE oF STorES IN ENGLAND.
471, *Mr, Harchandral Vishindas: Will Government be pleased

(@) to state what action they have taken on the Resolution paaaed
by the Council of State re purchase of Stores in England in.
their meeting of September, 19227

(b) to lay on the table the correspondence which may have passed
between them and the High Commissionetr for India and the:
Secretary of State in connection therewith?

The Honourable Mr. A. O. Ohatterjee: The Honourable Mewber is
presumably referring to the Resolution adopted by the Council of State
on the 20th Beptember, 1921. I would refer him to the replyt which T’
gave to a similar question put in the Assembly by the late Sir V.
Thackersey on the 18th March, 1922, when a copy of the correspondence
which passed between the Government of Indis and the High Commis-

sioner on the subject of the purchase of stores in England was laid on the-
table. :

APPOINTMENT OF INDIANS OoN I.C.B. CADRE AS BECRETARIES AND
DeruTY BEORETARIES.

472, *Mr, Harchandrai Vishindas: With reference to the starred ques-
tionf No. 189 of Rai Bahadur IT.achmi Prasad Sinha put on the 16th

January, 1928, and the replyt given by 8ir Maleolm Hailey, will t.he Govern-
ment be pleased to state:

) (#) how many Indians from the cudre of the Indian Civil Service have
been appointed as Secretaries and Deputy Secretaries, respec-
tively, in the, last three ycars? and

¢ (b) what are their names and dates of appointments?

The Honourable Sir Malcolm Halley: (ne Indian fromi the éadre of the
Indiam Civil Bervice, the Honourable Mr. A. C. Chatterjee, was appointed
Secretary in the Department of Industries with effect from the 15th Feb-
ruary, 1821. He held the post until 2nd January, 1928, when he became &-
Member of the Executive Council of the Governor General of India.

¢ One Indian who held a post reserved for the Indian Civil Serviee,
Kunwar Maharnj Singh, was appointed to the post of Deputy Secretary in
the late Department of Education and Health from the 15th November,
1920 to the 81st March, 1928.

"Mr. K. Ahmed: In view of the fact that a Resolution was passed in the
Couneil of Stade at the instance of the Right Honourable V. 8. Brinivasa
Sastri, what effect has been givon fo it with regard to this matter?

The Honourable Sir Malcolm Halley: I think 1 have already smswered
that question hefore, but 1 will repeat my unswer. We decided to issuc
orders to all Departments that, when posts becamne available, every effort
wag to be made to obtain the services of qualified Indians to fill them.

" +Vide pages 3313—3317 of L. A. Debates, Vol. II.
$Vide p. 1111 of L. A. Debates, Vol. ITI.
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RESOLUTIONS OF THE LAST IMPERIAL CONFERENCE. /

478, *Mr. Ahmad All Khan: (¢) Is it & faot as reported in the press
that the Resolutions passed at the last Imperial Conference are going to
be movdd at an early date in the House of Commons? :

(b) Will Government be pleased to lay on the tuble a copy of such of
the Resolutions as to which the representatives of India were an assenting
party?

The Honourable Sir Malcolm Hailey: (a) Government have no infor-
mation on the subject und believe the Honouravle Member is misinformed.

(b) T would refer the Honourable Member to the Compilation '‘Imperial
‘Conference, 1928, Summary of Proocedings '~ which contains information
as to the Resolutions passed at the Conference. A copy of this Compila-
tion is in the Library of this House.

FinanciaL LIABILITY INCURRED BY INDIA'S PARTICIPATION IN THE LABT
ImpPERIAL. CONFERENCE.

474, *Mr. Ahmad Ali Khan: Will Government be pleased to state
whether the Government of India have incurred any finanocial liability by
reason of India’s participation in the last Imperial Conference? If so, to
what ‘extent? Is any portion of it recurring?

The Honourable Bir Malcolm Hailey: So far as I am aware, the only
financial liability incurred in connection with the Imperial Conference wul
be in relation to the nppointment of Committees to confer us to the best and
quickest means of giving effect to the Renplution of the 1821 Conference
regarding the position of Indians in other parts of the Empire. I cannot
say what that linbility will amount to.

. Mineace o NEw Ramnway Lixes.

475. *Mr. Ahmad All Khan: Will Government be pleased to state
the mileage of new lines opened in British India in 1922-23 by the State
.and Company managed Railways (including stretegic Railways) and the
-cost of construction in each case?

Mz, A. A. L. Parsons: By State-managed railways—Nil. By Company.
munaged railways 206 miler, at o capital cost of Rs. 3-86 crores.

This mileage includes 91 miles of new lines constructed in Indian owites
:and worked by Company-managed railways. The cost of these lines was
Rs. 69 lekhs.

EvroPEANS AND INDIANS ON THE STATE-MANAGED LAILWAYS.

476, *Mr. Ahmad Al Khan: What was the number of vacancies
permanent and officiating in posts carrying a monthly salary of Rs. 500 and
more on the Btate-managed lines in 1922-28 and how many of them were
filled by Europeans and how many by Indians?

The Honourable 8ir Oharles Innes: Information in the form asked for by
the Honourable Member is not available but, on the 1st November, 1928, ds
compared with 1st November, 1922, there was an increase of superior officers
on Btate-managed railways-of 10 of which 6 or 60 per cent. were Indians.
“There was o decrease in the total number of subordinates drawing Rs. 250 per
mensem and over or on scales of pay rising to Rs. 250 per mensem and

over, during the same period, of 82 of which 17, or 21 per cent. were
Tndinns. . )
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Guoss EarNINGS AND WORKING EXPENSES,_OF THE STATE-MANAGED
Ramways.

477. *Mr. Ahmad Ali Khan: Will Government be pleased to state
the gross earnings and the working expenses for 1922.28 of the Btate-
msanaged Railways in British India and the return per cent. for that year
on the total Capital?

Mr. A. A. L. Parsons: The gross earnings on railways Swned and
managed by the Statec were 1is. 28,52,84,000, the working cxpenses were
Rs. 19,20,72,000 and the return on the totul capital was 2°88 per cent.
Strategic lines are included in the above figures.

Dumies on ArticLes oF East INpian Propuck.

478. *Mr. Obhaman Lal: (a) Are Government aware of the existence of
a publication entitled ‘‘ Memorials of Indian Government?"

(b) Is it correct, as stated in that publication, that duties levied on
articles of East Indian Produce were as follows:

Aloes—duty from 70 to 280 p. c.
Asafoetida—duty from 233 to 622 p. c.
Cardamums—duty from 150 to 266 p. c.
Coffee—duty from 105 to 878 p.
Pepper—duty from 266 to 400 p. e.

(¢) Is it a fact that at that period duties on every £100 value of
flowered or stitched musling of white calicoes of Indian produce were
£82-9-2?

(d) Is it a fact that the duty at that time on Indian manufactured
cotton was £81-2-11 on every £100 of value?

(¢) Is it a fact that the duty on raw cotton of Indian growth gomg out
of India at that time was £0-16-11 for every 100 lbs,?

(f) Is it a fact that these duties were subsequently removed but only
after the export trade in them had temporarily or permanently been
destroyed ?

The Honourable Sir Oharles Innes: (a) Yes.

(b) to (e). The Honourable Member presumably refers to the import
dutios levied in the United Kingdom in 1818, towards the close of the
Nupoleonic wars, when the import tariff in the United Kingdom reached its
highest point. The rates of duty on the articles, enumerated by the Hon-
ourable Member, in that year were:

. £ s 4
Aloes . . . . . . 0 1 ¥} perlb.
Asafoetids , . o089 , ,
Plus 8 8 4 per centam ad valorem,
Cardainums G 1 114 perlb
Plus 3 8 4 percentum ad ecalorem.
Coffeo—4 ustonw . . 0 O 4] perlb
Excise . . . . B N 00 w
Plus . . . . 319 2 perommtum ad calorem.
Peppor . . . . . 0 1114 perlh,
Flowerod Hulllns
Cotton { } } . 82 9 2 per contum ad valorem.
St-itrhed white (nhenet

Cotton and Calicoes, Blain White

81 811 » »” ”»
I'imities, ,, woe . .
oul (Cotkm wool) . . . . . 0 16 11 per 1C0 lba,
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(f) These duties were progressively reduced in the followifg years, and
by 1866, in pursuance of the policy of Free Trade, had been altogether re-
moved except in the case of Coffee. The presont rate of duty on Coffee is
£1-8-0 per 100 lbs., on which a preferential drawback of one-sixth is allowed
for coffee of Empire origin.

No figures are available to show the effect of the above duties on the
Indian e:gort trade. lepresentations wcre, however, made at various

times by ®ommercial interests that a reduction in the rates of duty would
beneht Indian trade.

AVERAGE ANNUAL AGRICULTURAL AND NON-AGRICULTURAL INoOMES.

479. *Mr, Ohaman Lal: (a) Will Government state ‘a.ppmximatvaly
‘the average annual agricultural income of British India?

(b) Will Government state approximatély the average annual non-
ngricultural income of British India?

(¢) I it & fact that the average unnual income of an Indian works out
at less than one anna a day?

The Honourable Sir Basil Blackett: I would refer the Honourable
Member to the nnswers given by me to Question No. 12 by Sir Purshotam-

das Thakurdas on the 1st instant and to Question No. 151 by Mr. K G.
T.ohokare on the 5th instant.

Inpian DesT.
480. *Mr, Ohaman Lal: (a) Will Government state in detail the exact
.condition of thc Indian debt and of the ‘charges relating thereto?

" (b) What is the total amount of money which is annually drained out
-of India in respect of charges relating to the national debt?

The Honourable Sir Basil Blackett: The Honoursble Member will find

whatever information he requires on the subject in the Finance and Revenue
Accounts.

EXPENDITURE IN ENGLAND ON BEHALF OF THE (JOVERNMENT OF INDIA.
481. *Mr. Chaman Lal: What is the total amount of money drained
-out of India in respect of:
(a) Pensions,
(b) India Office charges,
(c) Other charges relating to Indian finuuces or Indian administra-
tion?
The Honourable Sir Basil Blackett: The Honourable Member presum-
ably refers to the amount of expenditure in England on behalf of the Gov-

crnment of India under the heads mentioned by him. If so, I would refer
him to the Finance and Revenue Accounts.

Wagks AxD Hours oF LABOUR IN THE CoTTox AND JUTE INDUSTRIES,

482. ¥Mr. Ohaman Lal: (a) Will (Government ho pleased to state in
the shape of n compuarative table the nverage monthly wages obtained for
different classes of workers in principal categories in the

(i) Cotton industry in India,
(i) Jute industry in Indis,
.und for both these industries in Great Britain?
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(b) Will Government state the number of maximum hours worked by
operatives in: .
(i) Cotton mills,
(ii) Jute mills, _
in India and the correspouding classes of workers in Great Britain?

The Honourable Mr. A. 0. Chatterjee: (¢) The Honourable Member is
referred to the Report published last year by the Bombay Labour Office
entitled ** Wages and Hours of Labour—Cotton Mill Industry '’. The
statement of average earnings for the different classes of workers comprises
69 pages of figures in this report. The report relates only to one Presidency
and only to one of the two industries for which he desires information.
I must leave the estimate of the labour involved in collecting similar
figures in each province of India and in Great Britain to the imagination
of the Honourable Member. '

(b) No distinction is made between cotton mills and jute mills in either
country. In India the maximum weekly hours permitted are sixty for
adults of both sexes and thirty-six for children under 15. In Great Britain
there is no legal maximpm for men; women and young persons under 18
may not be employed for more than 55 hours weekly, and children under
14 may not be employed at all.

»

MiniMuM \WAGE ForR JUTE AND COTTON WORKERS.

483. *Mr. Chaman Lal: Are Government prepared to legislaté for the
vstablishbment of a minimum living wage for jute and cotton workers in
India?

The Honourable Mr, A. O. Chatterjes: The answer is in the negative.

ImporT AND EXPORT OF CATTL.

484, *Mr. Syamacharan: (a) Will the Government be pleased to state
if cows, buffaloes and oxen are imported into India from outside? If go,
the annual numbers of each of them so imported for the last ten years or
for as many years us possible, should be stated.

(b) Will the Government be plensed to state if any export of the
oattle in reference is made from India to foreign countries?

The Honourable Bir Oharles Innes: (a) There has been no import of
cattle during the past 10 years.

(b) The attention of the Honourable Member is invited to the reply
given on the 18tl instant to Mr. Jamnadas Mehta's question on the same
subject. . \

No separate figures for the cxport of cows, buffuloes and oxen are
available,

Excess oF IIXPENDITURE oVER REVENUE, ADDITIONAL TAXATION, ETC.

485. *Mr, Jamnadags Mehta: Will Government be pleased-to state :

(a) the amount of the excess of expenditure over revenue, actunl
or estimated, for oach yeur beginning with the vear 1918-19
up to 1928-24?
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(b) the total amount of additional taxation (including the receipts
from increased Railway charges for passengers and goods
traffic and from increased postal rates) actually collected
every year during the said period taking the level of taxation
of the year 1917-18 as the basis?
(c) the aggregate amount of the deficit remaining to be covered in
spite of additional taxation and the menner in which it was.
made good?

(d) the aggregate amount of interest paid or payable up to the end
of the year 1923-24 on any debts floating, funded or unfunded
incurred for covering the said doficits?

(¢) the amount of the annual charges payable by way of interest
every year on the said debts?

The Honourable Sir Basil Blackett: («) For the actual figures to the
end .of 1922-23, 1 would refer the Honourable Member to the Finance
and Revenue Accounts for the years concerned, and as regards the latest
estimates for 1923-24, I would ask him to await the Budget Statement.

(d) It is not possible to caleulate the actual yield of the additional taxa-
tion referred to. Additional taxation expected® to yield 52 crores was
imposed in the period 1918-19 o 1928-24. _

(c) to (¢). 1 would invite the Honourable Member '8 ‘attention to pars
graphs 15 to 19 of my speech introducing the Budget for 1923-24.

Mr. Jamnadas Mehta: In view of the fuct that it is impoussible for Men-
bers of this Assembly to get all the provincial figures unless they nppeal to
all the Provincial Governments individually will (Government supply similar
information ?

The Honourable 8ir Basil Blackett: Full figurcs are published in the
¥inance and Revenue Accounts.

Mr. Jamnadas Mehta: I mean for all the Provincial Governments toge-
ther. It is very difficult for Metubers to run to all the Provincial Govern
ments for similar figures. Will Government consider the advisability of
supplying these figures for provinces?

CoUNTERVAILING IMPorRT DUTY ON SouTH ArricaN COAL.

486. *Mr. Amar Nath Dutt: With reference to the Resolution adopted
by the Indian Legislative Assembly on the 7th February, 1924, will the
Government be pleased to say if and when they will impose the counter-
vailing import duty on South African Coal?

The Honourable Sir Oharles Innes: I am not yot in a position to make
any statement on the subject.

SuppPLy or Wagoxs To COLLIERIES,

487. *Mr. Amar Nath Dutt: Will the Government be pleased to say
what is the total number of wagons supplied to the collieries in the Bengal
and Bihar coal fields during the lagt three months of November and
December, 1928 and January 1924 month by month?

Of these wagons how many were supplied for (a) Railways, (b) Indus-

tries in rakes and half rakes, (¢) In amall lots as * Em t Bapoly "
(d) In Public Supply? ergent Supply ',
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The Homourable Sir Oharles Innes: The total number of wagons supplied
to the collieries in the Bengal and Bihar coal fields during the last three

months was as follows:

November 1928 85,908
December 1928 L e ... 177,688
January 1924 77,784

Of these wagons 900,801 were supplu.d for Rallwayu, 29,051 for Indus-
tries in rukes and half rakes, 52,114 in gmall lots as ** Emergent Supply'"

and 60,744 in Public Supply.

Wagons ror CoaL.

488, *Mr, Amar Nath Dutt: (a) Are the Government aware that the
present system of wagon distribution in rakes and half rakes is not only
destructive of those collieries which have not got a ruke or half 1ake siding
but alsa. of small industries which cannot take coal in & Ininimum lot of
25 wagons (half rake)?

(b) What relief if any do Govermment propose to sfford these collieries
and consumers in the matter of wagon supply and coal supply respectively?

The Honourable Sir Oharles Innes: («) and (b) The attention of the
Honourable Member ix invited to the reply given to a similar question
No. 411 asked by Mr. . Duraiswaimi Aivangar in this Assembly to-day.

L]

ReMovar or THE OFrick oF THE DEPUTY ACCOUNTANT (RENERAL, MILITARY
AccouNnTs, ¥FrRoM PooNa TO 13oMBAY.

4890. *Mr. K. . Lohokare: Will the Government be pleased to state:

(i) Whether they intend to removo the oftico of the Doputy Accountant
General, Bombuy Distriet, Military Accounts, from Poons to Bombay?

(ii) Whether the removal involves suy more expenditure than at present,
and whether it ia desirable to remove the office in the interest of economy
to Government?

(iii) Is it a fact that the Kohat District has its office at Rawalpindi,
and the Aden District at Poona?

(iv) Is it a fact that representatives of the office establishment werc
asked to see the chawls which could be giver them as quarters and they
were reported as ineonvenient and unhealthy?

(v) Looking to the present difficulty of finding suitable housing accont-
modation and the high rents existing in Bombay, have QGovernment becn
thinking of giving adequate housing allowance to the staff if the office is
removed to Bombay?

The Honourable 8ir Baail Blackett: (i) and (ii). The question of moving
the office of the Controller of Military Accounts, Bombay District, from
Poona to Bombay on administrative grounds is under consideration and no
final decision has yet been arrived at in the matter. As the details of the
arrangement have not vet been worked out, it is not possible to state at
present what the financial effect of the nrrangement would be.

(m) The headguarters of the Controller of Military Aocounts, Kohat
District, is temporarily located at Rawalpindi.

o
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Aden is in the audit area of the Controller of Militagy Accounts,

gouthem Command and Poona District, who has his headquartors ac
oana.

(iv) and (v) A senior commissioned officer and a senior Indian civilian
officer of the Military Accounts Department have been deputed to Bombay
to look into the question of the accommodation of the establishment and
to inspect the chawls which were reported ns inconvenient by the
representatives of the office establishment who were sent to see them. The
question of granting any house sllowance to the staff in question will, if
necessary, be cousidered on receipt of their report.

HEaLTH oF THE ARMY.

490. *Mr. K. G. Lohokare: (¢) Will the Government be pleased to
state if there are any annual reports regarding the health of the Army, and
whether they contain stafistics of the number of patients treated in the
Station Hospitals as admitted and detained cases?

(b) Will Government be pleaa‘ed to lay on the table copies of such
annual reports for the years 1921-22 and 1922-28?

Mr. B. Burdon: (a) and (b). T would refer the Honourable Member
to the ** Annual Report of the Public Health Commissioner with the
Government of Indis ', which contains particulars regarding the health
of the Army. A copy of the Report for 1021 will be placed in the Library.
The Report for 1922 is in the Press, but will, it is expected, be published
very s’hnri.l v. The report for 1928 is not vet ready.

TrAINING IN GOVERNNENT MEDICAL ScHooLs.

491. *Mr, K. @. Lohokare: Will Government be pleased to state if they
know of any schemes in some provinees to improve and extend the course
of Government Medical Schools to five years, and whether in order to
secure uniformity in Medical education in India they are prepared to
address other provincial Governments on the subject?

Mr. M. 8. D. Buller: The course at the varioun Medical Colleges in
five years and at the Medical Schoole four vears. Government are noi

aware of any scheme to extend the course at any Government Medical
Behool to five vears.

CONTRACTS FOR THE SUPPLY OF JREFREBHMENTS AT RAILWAY BTATIONS.

492. *Mr. K. @. Lohokare: 1. Will the Government be pleased to
state :

(a) It they know that the G. I. P. and other railway companies in
India give licenses to the highest bidders for the right of (i)
selling articles of consumption for the Indian passengers at
railway stations; (ii) providing refreshments in the 1st and
2nd class refreshment roome; (iii) providing refreshments in
she dining cars attached to trains?

{1{b) What ig the amount of revenue from these sources (i), (ii) and
: (iii), each year during the period of the last five years to the
G. 1 P.,, M. and 8. M. and the other Indian Railways?

(c) What is the amount srent by the G. I. P., M. and 8. M. and
other Indian Railways on capital and recurring accounts on
the above three heads, during the same period?
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2. In cuse the above figures ure not immediately available, will the
Goévernment be pleased to furnish them within a month at least?

The Honourable Sir Oharles Innes: 1. (¢) The reply is in the negative
Railways do not put these contracts up to auction. .

(b) snd (¢). Government are not in possession of the information.

2. In view of the reply to-1 (a), Gevernment do not propose to collect the
figures,

. RepucTion oF TELEGRAPHISTS.

493. *Mr. K. Rama Alyangar: Will the Governmment be pleased to
‘state if a substantial portion of the 828 telegraphists found to be in excess
of the leave reserve also, in page 94 of the Inchcape Report, will be
reduced this year to give adequate relief and encouragement to the clerical
and other non-operating staff doing telegraph work?

The Honourable Mr. A. ©. Chattbrjee: I would refer the Honourable
Member to item 29 in Statement No. III laid on the table by the Honour-
auble the Finance Member in replyt to Quesin No. 15 by Bir Deva Prasad
Survadhikary oh the 2nd July, 1928.

' Damy FarMs AXD BReepING CENTRES,
494, *Raja Raghunandan Prasad B8ingh: Will the Government be
leused to state the number of dairy farmms and breeding centres estab-
lished by the Government in each of the provinces?
Mr, M. 8. D. Butler: A statement giving such information as is avail-
uble is laid on the table.

NuuBEi or
§ Number of civil dairy farms (&
Provindh. and breediug ceutres. {a), 1'0;“)15
L. Military Stock
dairies, £a
aring.
1. llombay 3 [} -
2 Madros . 2 |
A, Bengal . 1 i
4, United Provinces 2 ; 4
5. Punjab . . . .} 12 B3
6. Bihar and Orisa . . 4 .
7. Burma . . . 1 i - "
8. Central Provinces 10 i 2 -
9, Assam 1 , .
1 al Bangalore,
W
10, Under the Central (Government. I-g } ;’: th:ll-"i;?jr:’l‘:: aud
1 & pon in Bihar,
11, N.-W, I, Provinee . . . 8§
12, Haluchistan . . . 1 ) 1
Totsl . 88 a2 -4
9 -

+ Vide p. 4088 of L. A. Debates, ‘Vol. IIL

%+ Includes a temporary dairy at Deolali.
§ Includes 5 temporary dairies in Waziristan Force.

N.B.—In the case of military dairy farms, animals are bred on the dairy farms and
reared both at certain dairy farms and at the young stock farms.
o2
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INorEASE IN RAtLway Fares.

495. *Raja Raghunandan Prasad Singh: (s) Will the Government ‘be
pleased to state what led to the high increasa in the railway fares?
(b) Do the casuses which led to the same still exist?

(c) Are the Government aware that the high increase in the third and
intermediate class fares has told very heavily on the middle and poorer
class passengers?

(d) Do the Government propose to take measures at an early date to
see that the fares are brought down to their former level or at least reduced
apprediably ?

The Honourable Sir Oharles Innes: (s) The increase in working
expenses.

(b) Yes.

(c) and (d). The Honourable Member is referred to the discussion in this
Assembly on the 24th March, 1928, in connection with the Resolution
moved by Mr. K. Ahmed regarging the reduction of third class fares and the
undertaking given by Governtient in comnection therewith.

Express Traix BETWEEN Howrau AND DELHI vid JAMALPUR.

496. *Raja Raghunandan Prasad Singh: (a) Are the Government aware
that considerable inconvenience and discomfort are felt by passengers
owing to lack (i) of an express train running between Howrab and Delhi
along the loop line wia Jamalpur (ii) of through trains running between the
said two stations ulong the loop line via Jamalpur?

(h) Are the Government aware that the present time table is so arranged
that passengers from the loop line have to wait long hours at Kiul junction .
to catch trains and so are considerably inconvenienced? -~

(¢) Do the Government propose to issue the necessary directions to.
remove the aforesaid grievances of the passengers by the loop line?

(d) Are the Government prepared lo direct the E. 1. Railway author-
ities to run ‘‘ 15 L. Passenger to Sabebgunj via Barharwa-Bandel Loop
as far as Jamalpur or Patna instead of up to Sahebgunj at present, for
convenience of passengers concerned?

The Honourable Sir Oharles Innes: The matter has been referred to the

railway administratiin concerned and the Honourable Member will be
replied to on receipt of a reply from the administration.

RepeaL or THE CorToN Excise Dury.

497. *Mr. Kasturbhal Lalbhai:® Have Government received any -
representation from cotton mills, the Mill Owners’ Association, or the
Chamber of Commerce for the repeal of the Cotton Excise Duty?

ProrECTION OF THE CoTTON MiILL INDUSTRY.

v .
498. *Mr. Kasturbhal Lalbhai: Do Government propose to direct the
Tarifft Board to examine the claims of the Indian cotton mill industry to

E'rotection at an edrly date as recommended unanimously by the Indian
iscal Commisgion? If not, why not?
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The Honourable Bir Oharles Innes: I propose to answer these two ques-
tions, Nos. 497 and 498, together. The Government examined the re-
commendation of the Fiscal Commission in regard to the cotton ekcise duty
and came to the conglusion that the immediate abolition of the duty was
not a practical proposition. They decided therefore that there was no
necesgity to direct the Tariff Board to examine the eclaims of the Indian
cotton mill industry to protection. A representation on the subject hhs
just been received from the Bombay Millowners’ Association. That repre.
sentation will be considered, but that is all that Government ean say at

present.

Mr. Kasturbhai Lalbhai: Arc not Government aware that the inordinate
delay in the consideration of the question of protection has resulted in =
grave situation in regard to the steel industry, and do they propose to wait
till a similar situation arises with regard to the cotton industry?

The Honourable Sir Oharles Innes: The Government are not aware that
their orders on the Fiscal Commission's Report have had anything to do
with the present atate of the cotton mill industry. I1f the mill industry
is in a state of depression, it is due to entirely different causes.

Mr. R. K. Bhanmukham Ohetty: The Honourable Member ssid, Gov-
ernment consider that it is not practicable to give effect to the recommenda-
tion of the Fiscal Commission. May I know whether he means that thav
is due to opposition to thismwecommendation from England?

The Honourable Sir Oharles Innes: Certainly not; it is entirelv con-
nected with the revenue position of the Government of India.

Frergur on CoaL.

499. *Mr. Kasturbhai Lalbhai: (2) Are the Government aware  that
the “railway freight for coal from .the Central Provinces collieries to
Ahmedabad has been recently reduced while that from the Bengal col-
heries (Jharia snd Raneeganj) remains unaltered?

(b) If the answer be in the affirmative, will the Government be pleased
tc state the reasons for giving preferential trcatment to the Central
Provinces collieries over those of Bengal? L

The Monourable Bir Oharles Innes: (a) The reply is in the affirmative.

(b) There is nio question of preferential treatment. The through rate
from the Bengal coal fields is too low to permit of reduction whereas it was
found possible to mdke a reduction in the higher mileage rate applying
over the ghorter distance from the Central Provinces collierics.

CoaL WagoNs ror INDUSTRIAL CONGCERNB.

500. *Mr. Kasturbhai Lalbhai: (a) Will the Government be pleased
to state the number of emergency supply of coal wagons requisitioned by
industrial concerns and the number made available by the Coal Transporta-
tion Officer for them during 19287

(b) How many coal wagons were made available by the Coal Trans-
portation Officer for merchants in the same period under emergency supply
and how many did they requisition?

The Honourable Sir Charles Innes: Inquiry is being made and the
result will be communicated to the Honourable Member in dué course.
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Waadoxns rorn THE Coal TRAFFIC,

501, *Mr. Devaki Pragad Binha: (a) Are the Government aware that
the provisions of the scheme for wagon distribution for coal traffic in the
Jharia and the Raneegunj coalficlds, introduced in €December 1922, are
being violated by the Coal Transportation Officer in very fundamental
respects.?

(b) Are they aware that the supplies of wagons in rakes which were
provided for under the scheme only as ““advance cumulstive supplies’’ are
Leing authorised by the Coal Transportation Officer without any stipula-
tron or prospect of their being equalised on forfeiture of collieries’ day-to-day
allotment under pro-rata basis?

(¢) If the reply to (b) be in the affirmative, will the Government state
if the Advisory Committee were consulted in the matter und if so, will
the Government lay on the table the proceedings of the Advisory Com-
mittee or other papers recording their approval to the Cousl Transportation
Officer's course or suggested course of action? If the Advisory Committec
were- not, consulted, will the Government state what action they propose
taking against the Coal Transportation Officer for such fundamental viola-
tion of the scheme on his part? .

(d) Are the Government aware that since October last owing to the
Coal Transportation Officer authorising supplies of wagons chiefly on the
basis of rakes, collieries with less than 25 wagon sidings are being placed
under a serious disadvantage in comparison with those having larger
loading space?

(e) If the reply to part (d) be in the affirmative, will the Government
state why such undue preference has been shown to collieries with larger
1oading space?

The Honourable 8ir Oharles Innes: Inquiry is being made and the
result will be communicated to the Honourable Member.

Coar. MingEs 1IN ™HE RANEEGUNJ AND JHARIA CoAL FIELDS UNDER INDIAN AND
FurorEAN MANAGEMENT.

502. *Mr. Devaki Prasad Binha: Will the Governinemnt lay on the
table a statement showing the number of cbal mines in the Raneegunj and
Jharia coalfields under Indian and Furopean management, the aggregate
tonnage raised by these two sections of the coal industry and the aggre-
gate number of wagons supplied to them, the last figure being shown
ruonth by month for the last one year.

The Honourable Bir Oharles Innes: The Government have not got the
information and consider that the collection of it would involve an in-
ordinate amount of time and trouble. '

GErMAN, TENDER ¥OR LOCOMOTIVES.

503. *Mr, Kamini Kumar Ohanda: () Is it a fact that the High Com-
missioner has accepted the tender of a German firm to supply five loco-
motives to Indian State Railways at prices considerably lower than tenders
of British firme? -

(b) Is it & fact that there have been adverse comments on this in
influential circles in England on the allegation that there was an implicd
promise that the British loan would be largely spent in Britain?
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(c) Is it true that there was any such promise?

(d) Is it the duty of the High Commissioner to look to the interest of.
gha Indian taxpayers and buy in the cheapest market and not to be
influenced by considerations of unemployment in any country ?

The Honourable Mr. A. O. Chatterjee: (a) Yes.

(b) The Government of India have no official information on the
subject.

(¢) No.

(d) The attention of the Honourable Member iz invited to the* letter
trom the (Government of India to the High Commissioner No, 8§.-3860,
cated the 22nd December, 19821, in which the principles to be followed by
the High Commissioner in making purchases of stores are fully set out.
X copy of this letter was laid on the table on the 18th March, 1922,

BenoAL Rrecunation 1II or 1818,

504, *Mr. K. 0. Neogy: (a) With reference to the reply to clause (c)
of starred question No. 15 of the 1st February last, will Government
explain why they have no information on the subject?

(b) Is it not a fact that the Governor General in Council is primarily
responsible for the administration of Bengal Regulation III of 18187

(c) Have Government any authority to delegate their functions and
- responsibilities under the said Regulation to any Local Government? If
a0, under what provision of law?

(d) What steps have Government taken to ensure that the require-
ments of the said Regulation are strictly fulfilled ?

P Visits T0 STATE PRISONERS IN BENGAL.

505. *Mr, K, 0. Neogy: (a) With reference to the reply to clause (d)
of starred question No. 15, dated the 1st February last, will Government
Le pleasel to state whether they have instructed, or ever considered the
desirability of instructing, any Judge or any officer other than a Magis-
trate in any district, to visit State prisoners under Bengal Regulation 11
of 18187

(b) If not, why not?
TREATMENT OF STATE PRISONERS IN BENGAL.

508. *Mr. K. 0. Neogy: (¢) Do Government accept the proposition
laid down by the Repressive Laws Committee that restrictions to be put
on persons imprisoned under Bengal Regulation IIT of 1818, are not of a
penal or even irksome character; that the'only desideration is to remove
such persons from places where they are potential sources of trouble; and
that within such limits as mayv be necessary to achieve this object, they
would ordinarily enjoy full personal liberty?

(b) Has the attention of Government been drawn to complaints that
have, from time to titne, been published in the Bengal newspapers, to
the effect that the treatment—partioularly in the matter of food, clothing
and comforts—accorded to these prisoners was not satisfactory, and that
they were not permitted to read books and newspapers of their choice?
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(¢) Is it a fact that the standard of maintenance sllowances granted to
the prisoners and their families, and of the treatment gencrally actorded
to them in jail, is much lower on the present occasion than what was
adopted by Government towards prisoners under Bengal Regulation III
of 1818 in the past?

(d) With reference to the seven prisoners mentioned in reply to
starred question No. 17 of the 1st February last, will Government be
pleased to state with whose assistance the Governor General in Council
made the inquiry into their complaints? -

ALLOWANCES OF STATE PRISONERS IN BENGAL.

507. *Mr. K. 0. Neogy: With reference to the reply to starred ques-
tion No. 16 of the 1st February last, will Government be pleased to state:

(a) whether some of the present political prisoners in Bengal ‘were
imprisoned under, Bengal Regulation III of 1818 once before;
and

(b) whether in their case, the anllowances fixed this time are less

than what they and their families used to get during their
previous detention?

508. *Mr. K. 0. Neogy: With reference to the reply to clause (c) of
starred question No, 18 of the lst February last, will Government be
pleased to state whether actual payment of allowances was first made after
a considerable lapse of time, and the prisoners and their families were put -

to great inconvenience on this account? If so, who was responsible for
this?

REPREBENTATIONS FPROM STATE PRISONERS. IN BENGAL.

509. *Mr. K. O. Neogy: Will Government be pleased to lay on the
table of the Library a summary of the reports under Sections 3, 4 and 6

of Bengal Regulation III of 1818, and representations from prisoners under
Section 5 thereof? :

»

The Honourable Sir Malcolm Hailey: [f the Honourashble Member has
no objection, I will answer his Questions 504 to 500 together. I can of

course answer them separately.
No. 504. Information has now been obtained that:
(a) no State prisoners were in the custody of Zilla Magistrates.
(b) Yes.
(¢) No.

(d) The Government of India issued the warrants and have received
*t.ﬁe reports required by Law.

No. 505. In addition to the official visitors, two non-officials have been
appointed in every district where State prisoners are in confinement.

No. 506. (a) The Government of India naccept generally this pro-
position.

(b) T invite the Honourable Member’s attention to the answer I gave
cn the 1st February to Mr. Gaya Prasad Singh's Question No. 20.
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(¢) No.
(d) The inquiry was made through the agency of the Local Govern-
inent,.

No. 507. (a) Yes.

v (b) Except in two instances the allowances now sanctioned are on a
more generous scale than those previously sanctioned.

No. 508. A certain umount of delay in the payment of allowances was
unavoidable as the nanction of the Government of India had first to be
obtained. In all eases, however, ullowances were granted with retros-

pective effect.

No. 509. Such informution on the subject as Government are prepared
to give has already becn imparted in reply to previous interpellations in
the House.

M. 0. Duraiswami Aiyangar: May 1 know whether these non-official
visitors nre allowed to interview the State prisoners?

The Honourable 8ir Malcolm Hailey: 1 think so, but. 1 will inquire, and
will give definite information when I huve seen the rales laid down by the
Bengul Government, '

N - . C oy e
Mr. K. 0, Neogy: Muy I know, Sir, when these non-official visitors wer
appointed with this object for the first time?

The Honourable Sir Malcolin Hailey: 1 have not the date wnth me, but
1 can ascertain that also for the Honourable Member,

Pandit S8hamlal Nehra: Mav I know, what iz the amount of the allow
ances now, and what was the amount before?

The Honourable Sir Malcolm Hailey: 'I'he¢ sumns vary. 1 have seen the
list, but 1 do not remember the details.

Pandit Shamlal Nehru: What was the maximum?

The Honourable Sir Malcolm Hailey: "Mhat also I cannot remember.

~ Mr. K. 0. Neogy: ls it n fact that these State prisoners were put on
jail diet for some time? :

The Honourable Sir Mzalcolm Hailey: 1 do not recollect sceing that com-
plaint, Sir.

Mr, K. 0. Neogy: Is there uny restriction as to the newspapers or books
that these State prisoncrs can read?

The Honourable Sir Malcolm Halley: That again | will ascertain.

Mr. 0. Duraiswami Alyangar: With reference to the answer that has
been given to me that the Honourable Member will inquire whether non-
official visitors are allowed to interview State prisoners, may I know
whether further information will be given to this House without further
interpellation, and if so, at what time?

. The Honourable Sir Malcolm Halley: As soon as I have ascertained, 1
will make a statement to the House on the subject.
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Mr, Bipin Chandra Pal: Will the Honourable Member kindly tell us
whether there is ‘any special restriction pluced on the kind of books and
periodicals to be issued to State prisoncrs?
__The Honourable Sir Malcolm Halley: | will uxcertain that. The Housy P
will understand that I min under a certain difliculty in answering these
questions, becsuse details have to be obtained from the Bengal Govern-

ment who actually administer the jails. However, I will ascertain the
details the Honourable Member has asked for.

Mr. M. A. Jinnah: Is the Honourable Member in a position to state
the names of the non-official visitors?

The Honourable Sir Malcolm Hailey: [ will supply those to the Honour-
able Member or to the House, if they so desirc.

UNSTARRED QUESTIONS AND ANSWERS,
165. (The question was withdrawn.)

CoLLIERIES WITHOUT BIpINg AccoMMopariox rFoit A RAKE orn Hanr
RAKE.

166. Mr. Amar Nath Dutt: Will the Government be pleased to say
what is the total number of collicries in Bengal and Bihar which have not
got siding accommodation for a rake or half rake

The Honourable Sir Oharles Innes: 494 of the collieries served by th.
East Indian Railway and 78 of those served by the Bengal-Nagpur Rail-
way have less siding accommodation than rake or half rake. .

The Bengal-Nagpur Railway figures do not include loading depdts which
are not on assisted sidings.

REGISTRATION OF MILITARY ASSISTANT AND SUB-ASRISTANT SURGFONS.

167. Mr. K. G. Lohokare: (a) Will Government be pleased to state 'if’
they have issued orders to get Military Assistant Surgeons registered under
the Provincial Medical Acts?

(b) It 8o, do the Government propose to issue similar orders for-

Military Sub-Assistant Surgeons possessing the same professional qualifi-
cations?

Mr. E. Burdon: (a) Yes. ; ¢

b) Militery Sub-Assistant Surgeons do not possess the same professional.
qualifications as Military Assistant Surgeons.

MOTION FOR ADJOURNMENT.

Pandit Madan Mohan Malaviya (Allababad and Jhansi Divisions:
Non-Mubammadan Rural): 8ir, T beg leave to move an adjournment of
the business of the Assembly for the purpose of discussing a definite
tmatter of urgent public importance, namely, the occurrences which tonk
place on the 21st instant at Jaito, occurrences which resulted in the deatlr
of a large number of His Majesty’s subjects, variously estimated between
14 and 150. That the deaths took place is undeniable; that firing was
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resorted to-by the officers who were at Juaito is aleo hot denied. The
auestion then is, how was it that this firing took place, how was it that
these numcrous deaths took placo? To consider, 8ir, how the situation
arose, it is necessary to go back to a prior period of time and to mentian
a few circumstances connected therewith . . . . '

The Honourable Sir Malcolm Halley (Home Member): S8ir, may I be-
rerdoned for interrupting the Honourable Member? It is not because 1
do not, as much as he, deplore the occurrences which took place at Jaito.
Wherever lies the responsibility, or whatever the causes, I join with him
in deploring it. Buf, we must observe the rules of this House, and 1
have to ask you, Sir, whether, on a point of order, this motion for adjourn-
ment can be moved. The whole of these occurrences took place in
Indian State territory.

Mr. President: There seemed to me to be a possibility of doubt in the
12 N matter and therefore I was going to give the benefit of the.
%% doubt to the Honourable Pandit. But the combined operation
of rules 12 and 23 forbids the discussion, either by way of Resolution or
on a motion for adjournment, of ‘‘ any matters affecting the relations of
His Majesty's Governinent, or of the Governor General or the Governor
General in Council, with any Prince or Chief under the suzerainty of His
Majesty, or relating to the nffairs of any such Prince or Chief, or to the
administration of the territory of any such Prince or Chief;”” and I am
ufraid the Honourable Member comes within the mischief of the latter:
phrase. I am however prepared to hear him if he can offer any arguments
to convince me. i . .

Pandit Madan Mohan Malaviya: Did vou refer, Sir, to the Standing
Orders ? .

Mr. President: I refer particularly to the combined operation of sub-
wection (5) of rule 12 with sub-section (2) of rule 28, by which no matier
may be discussed on a motion for adjournment which could not be dis-
cussed under the rules covering the procedure for Resolutions.

Pandit Madan Mohan Malaviya: I may at once say, Bir, that I am
not discussing a question relating to the ordinary administration of the:
sffairs of Nabha. My object in drawing attention to the incidents at
Jaito is that the deaths of so many of His Majesty’s Indian subjects should!
be & matter to be considered by this Assembly and by the Government.
I admit that, if I were raising any question about the ordinary administra-
tion of the affairs of Nabha, the rule referred to would stand in my way,
but here I am strictly confining myself to the incidents which took place
at Jaito by which His Majesty’s Indian subjects met with death or
received wounds. That is the specific point to which I am confining my
cttention. If I refer to any prior incidents it will only be by way of
explaining the conmecting links, I have no intention, I wish clearly to.
state, to go into the question of the deposition of the Maharaja of Nabha
on its merits, or to say anything regarding the administration which has
been substituted in his absence in the Nabha State; and I hope, Sir, that
vou will hold that a Member of this Assembly is entitled to bring a matter
in whioch the lives of 8o many of our fellow-subjects have been sacrificed.
before this Assembly and through it before the Gowvernment of thia country
and His Majesty’s Government. The incidents which have led up to it
or with which it is in some way connected go back to the deposition of
the Maharaja and it is only nccessary for me to mention the date of it ¢ . .
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The Honourable 8ir Malcolm Halley: 1 hope you will allow me to inter-
rupt on a point of order, but I am afraid our rule—and again I hope the
House will understand I am taking a point of order only—makes no
ujfferences between the ordinary administration and any incident of an
‘extraordinary nature arising in the course of administration of an Indien
State; and though 1 admit that the incident in itself was unusual—unusual
in that the Btate is for the time being being administered by an officer
of Government—though I admit that, yet the matter remains one of
principle with us. I cannot see that if this incident, which took place
-ontirely within the territory either of Nabha or Faridkot, is discussed on
the floor of this House, there is anything to prevent us from discussing
incidents, either ordinary or extraordinary, arising out of the course of
the administration of wny Indian State. Again I repeat that there is no
mtention on our part of avoiding discussion, but it is a matter of principle,

and I have to ask you again for u ruling in the interests of the order of
this House.

Pandit Madan Mohan Malaviya: Before, Sir, you give your ruling, 1
hope you will permit me to put some few points. May 1 ask the Honour-
sble the Home Member if Mr. Johnstone, who is administering the affairs
of Nabha, is an officer of the Government of India; and secondly whether
“ he came to Delhi two days before the occurrences at Jaito and consulted
the Government of India for their instructions. [f he will give me an

answer to that question, T will proceced to lay the gist of my contention
-before the House.

The Honourable Sir Malcolm Hafley: Mr. Wilson Johnstone is an officer
-of the Government now acting as Administrptor of the Nabha territory.

He has from time to time taken his instructions from the Government
-of India.

Pandit Madan Mohan Malaviys: Did he come two ydays before the

oceurrences at Jaito to take imstructions regarding what might happen
there? e

The Horourable Sir Malcolm Halley: He was in Delhi some days
tefore—certainly not two days—but some days before.

Mr. V. J. Patel (Bombay City: Non-Mubammadan Ur;t')u.n): Was it
in this connection? That was the question put by Pandit Madan Mohsn

Malaviya. Did he come to take instructions from the Government of
India? :

Mr, Preaident: 1 am afraid from the point of view of the rulos it doces
not matter whether he was here in that connection or in another. The
Honourable Member who put thix question is T think confusing two
things—namely, the responsibility of the Government of India under the
het for all matters within  that Act and the narrower responsibility
resting with this House, which is specifically restricted in a matter tf thiz
kind. The fact that th-se words are included in rule 28 leaves me no
option but; 4o rule the Honourable Pandit out of order. The words are:

*“ Any metter affecting the relations of any of the foregoing auwthorities with any
Prince or Chief . . . or to the administratiom of the territory of any such Prince
wor Chief."" -

The fact that these words occur in rule 28 I am afraid brings this mattier
«certginly within the mischief of the rule itself. '



MOTION FOR ADJOURNMENT, 925.

Pandit Madan Mohan Malaviya: But I hope, Sir, you will kindly
sllow me to put & few more explanations for your consideration before
vou finally decide this point mgainst me.

Mr. President: The Honourable Member has not yet begun to satisfy
me that he is within the rule, The matter he proposes to raise is out of
urder because I am unable to conceive any ciroumstances in which this
would not be ‘‘ a matter affecting the administration of the territory of
any such Prince or Chief, and the fact that it is temporarily under the.
administration of an officer appointed by the Government—I do not know
whether it is by the Governor General or by the Governor General in
Council—is irrelevant. From the Honourable Member's point of view,.
it may be important to bring it home to the Government of India but not
on the floor of this House.

Pandit Madan Mohan Malaviya: It ix on that point, Sir, that I want
vour permission to make s submission. It is exactly on that point.
Now, Sir, the rule to which you have heen pleased to invite attention
refers to the ordinary administration of the territory of an Indian Prince
or Chief. I ask you, 8ir, to consider whether this rule was meant for or -
contemplated a case arising like the present. I submit with great respect
that this rule was not meant to bear the construction which has been
Fut on it in the oircumstances in which it has arisen. The rule applies
to the ordinary administrution by an Indisn Prince of his territory or his .
State. This is a different matter. There is no provision madc in the rules
io deal with & situation like that which has arisen, where an Indian
Prince has gone out of his State by an arrangement with the Government
of Indis, where the Government of India have themselves appainted an
Administrator of their own, where that Administrator has to act under-
the direct instructions of the Government of India through the Home
Member or the Viceroy, and where incidents have occurred through the
hands of British Officers who have been 8o placed there by the Government
of India in relation to His Majesty’s Indian subjects who reside not in
the territory of Nabha but in British territory in the Punjab. I request
you to hold that in the circumstances of this particular case, a rule like
that to which attention has been drawn cannot shut out the discussion of
o matter which has deeply stirred the sentiments of Hirs Majesty’'s sub-
jeots throughout the land. If this iz not the place where a matter like this
can be raised, where can it be raised?

Diwan Bahadur T. Rangachariar (Madrag City: Non-Muhammadan
Urban): May I draw your attention, Sir, and the attention of Government .
to the serious nature of the issue involved in this point of order? If the
lives of Indian or European subjects of His Majesty under the Indian Gov-
ernment are taken inside an Indian State, can it be said waat it related to
the ordinary administration of the State? That is a point which I ask you
to consider and which I ask the Government to consider; whether it can
be the intention of the rules that such a question as taking the lives of His
Majesty's subjects can at all come under the ordinary administration of a
State. The question of taking the lives of His Ma;eatv s subjects, whether
it be in an Indian State or in Tibet or in China, is a matter, Sir, on which
this Assembly should have a voice. I leave it to vou, Sir, to decide whe-
ther the rules provide for it or not; but if the ruleg do not provide for it, 1
would ask, the serious attention of Government to see whether the rules

should not be modified at once. .
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Mr. Preaident: I think 1 may reasonably ask my Honourable friend,
d¢he Deputy President, to think what he would have dome if 1 were not
present to-day.

I am afraid I must rule the Honourable Pandit out of order. The words
-of the rule are both wide and explicit. The words ‘'any matter'’ includes
ordinary administration and extraordinary administration and 1 am afraid
I must rule the Honourable Member out of order. That is not a subject
which ean be discussed here.

THE SEA CUSTOMS (AMENDMENT) BILL.

The Honourable 8ir Charles Innes (Commerce Member): Sir, I move
for leave to introduce a Bill further to amend the Sea Customs Act, 183,
for certain purposes.

The proviso to section 20 of the Sea Customs Act exempts from the pay-
ment of customns duty goods belonging to Government. The object of this
Bill ig to eliminate that proviso from the Act. It is a very little Bill, but
I should be sorry if it were thought that it was not an important Bill. It
has its origin, as 1 have stated in the Statement of Objects and Reasons, in
puragraph 285 of the Fiscal Commission’s Report. The Fiscal Commission
stated that they had had a good deal of evidence about this proviso, where-
by goods belonging to Government arc exempted from the payment of cus-
toms duty. They admitted that this point had been realised by the Gov-
.ernment and that in the Storcs Purchase Rules provision had been made
that, in comparing Indian tenders with tenders received from home, allow-
ance should be made for customs duty and for other charges. But they
said that commercial and industrial opinion in India did not regard that
rule as a sufficient safeguard and they recommended that the proviso should
be abolished. 8ir, I should like to assure the House that, at any rate as far
as the Railway Board and the Indian Stores Departinent are concerned,
that rule of the Stores Purchuse Rules is very carefully observed. But I
amn prepared to admit that individual officers may not be so strict in their,
upplication of the rule. Commercial opinion, both Indian and European,
throughout India is in favour of the recommendation made by the Fiscal
Commission’s Report and the Government, therefore, have decided to
‘accept it and to submit it in the form of a Bill for the approval of the
Assembly. We propose to make the repeal absolute and merely to exer-
.cige our power under section 28 of the Aet to continue to exempt from
.customs duty a limited class of articles mainly consisting of arms and am-,
munition and definitely military stores.

Then there is one point that I should like to make clear and that is how
this Bill will affect Local Governments. We are introducing this Bi in
the interests of Indian industries. Local Governments are just as much
concerned in the development of Indian industries ars the Government of
India. In fact industries are & provincial and transferred subject. : . ¢
same time Local Governments have enjoyod the privilege of this proviso
for many years past and it would affect their finances if we merely abolished
the proviso and made no arrangements in any way to compensate them.
We have decided therefore for the present at any rate to make arrange-
ments whereby the amount of duty levied on goods imported by Iocal Gov-
ernments, belonging to Local Governments, will be recorded in the customs
offices and at the end of each vear a refund will be made to the Local
Government of that amount.
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The other point that remains is the effect of this change upon the de-
partmentg of the ,Government of India. When 1 mentioned it the other
day in the House, Bir Purshotaindas Thakurdas stated that the effect
would be merely a book-keeping entry. That is true as far as the adminis-
trative departments dye concerned ; our demands for grants will be increased;”
and, on the other hand, there will be a corresponding increase in Customs
revenue. But the remark is not true in so far ag the commercial depart-
ments are concerned, particularly if the House accepts my proposal to sepa-
rate Railway finance. It will mean a real payment by Railways to the
general tax-payer. But on careful consideration we have decided that it
is right to treat the Railways as an commercial department, and we have
decided that it will be in the general interests to accept the proposal of the
Figeal Commission. I therefore hope that the House will agree to my in-
troducing the Bill. '

The ‘motion was adopted.

The Honourable Sir Oharles Innes: Sir, ] now introduce the Bill.

THE INDIAN COINAGE (AMENDMENT) BILL.
The Honourable Sir Basil Blackett (Finance Memiber): Sir, I beg to

move: .

“ That the Report of the Select Committee on the Bill further to amend the Indian
Coinage Act, 1906, for certain purposes, be taken into consideration.’’

Mr. 0. Duraiswami Alyangar (Madras ceded districts and Chittoor: Non-
Muhammadan Rural): 8ir, 1 have given notice of certain amendments.
The first amendment is the main amendment, because it is a request for
recomunitting the Bill to Select Committee. The other amendments of
which I have given notice are subsidiary amendments, which will arise only
if the first amendment ig not nceepted. Sir, all the arguments which 1
would like to advance upon the subsidiary amendments I propose to con-
solidate and mention in conncetion with the main amendment itsclf.

8ir, in the form in which the 1ill has survived its amputation in the
Committee room, the issues to be discussed on the floor of this House have
become fewer thun when the Bill was first ushered into this Chamber.
The present discussion will only centre round the subsidiary token coins
which are useful within the country only as “‘swmall change'’ and ‘‘narrow
legal tender.”’ The coins that are now affected, are the smaller silver coins,
the nickel, the bronze und the copper coins of all grades.

Thero can be no question but that the power to call in coins in an emer-
gency, or even us & matter of expodiency sometimes, ought to be vested in
gsome authority. In the United Kingdom this power is vested practically
in the Privy Council, and hcre it is sought to be vested in the executive
Government of this countrv by the Bill under consideration. I have been
acreeoble to this coursé without the help of ghe bracing atmosphere of the
Committee room. The immediate oceasion for this Bill has been stated to
be the unrest created by the sedition of the eight-anna nickel coin. _But I
am afraid the four anna-nickel piece must also be classed under this head
and probably an immediate order of recall is awaiting that coin also. At
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[Mr. C. Dursiswami Aiyangar.]
any rate both these coins require n close surveilance according to Mr.
Shirras. Mr. Shirras diagnosed the cause of this debility of the nickel coin

in 'the following terms: v .

‘* The issue of ooius, such as the 4-anna and 8-anna pieces, of relatively high value,
in a cupro-nickel alloy will undoubtedlv offer great temptations to the counterfeiter
and it 1s probable that many attempts will be made to foist spurious coina on the
g:blic. Although the cspro-nickel al at present employed by ths Government of

dia has a high melting point and offers many mechsnical difficulties in its treatment™
during its conversion.imto coin, yet the profits to be reaped are so enormous that skilled
labour may be tempted into this forbidden and unlawful field. The employment of pure
nickel instead of the present cupro-nickel alluy may be suggested as a means of rendering
attempts at ocounterfeiting nugatory. It has a far higher melting point than the
present alloy and the mechanical difficulties that arise in its subsequent treatment
are also much greater. It is, for example, highly magnetic so that any ordinary horse-
shoe magnet will pick up a pure nickel coin, whilst one of cupro-nickel remains apparently-
unaffected. 'Lnis is a valnable feature, as it would provide the public with a read
means of picking out all counterfeits made in s more easily manipulated materidl. If,
in addition, all the resources of the engraver's wit are lavished in the production of
a desigg difficult of r uction the riak of the issue of the succesaful imitations would

probably become negligible.”’ .

Mr. President: If the Honourable Member is prepared to discuss the
merits of the subject itself, then he must auow this Bill to be taken into-
comsideration. The only occasion for a motion to recommit the Bill to a
Select Committee is one on which the Sclect Committee may reasonably
be held not to have adequately considered the Bill or that unforeseen cir-
cumstances have arisen since they considered it. 1 have held here before
that & motion for recommittal of a Bill to & Select Comnmittee, being in ita.
essence & dilatory motion, must be justified on such grounds.

Mr. 0. Duraiswami Aiyangar: I hold, Sir, that the Bill is necessary, bug
I am only trying to show to this House how the prescnt nickel coins should
be substituted. It is on that point that I am concentrafing my arguments.
I repeat again that the principle of the Bill is excellent and it ought to be-

allowed . . .

Mr. President: I would draw the Honourable Member's attention to the
fact that the speech he is making would be in order on the clauses, but is.
not strictly in order on the motion for recomnmittal. If the Honourable
Member appreciates my point, the motion for recommittal must be sup-
ported by arguments designed to show either that the Select Committee
themselves did not adequately consider the Bill or that unforeseen matters.
have since arisen to require reconsideration by the Committee of the

measure.

Mr. 0. Duraiswami Alyangar: Sir, I am proceeding directly, I submit,
to mention the points upon %hich the Committee must reconsider this Bill.
May I proceed, Sir? But, when a measure like this is laid on the legislative
anvil, it is incumbent on the Legislature to make their best attempt to make
the provision as complete as possible. The reasons why 1 desire that the
Bill be recommitted to the SBelect Committee are to consider the following:

questions :
'(1) whether the words ‘‘subject only to the provisions of section
16A "’ should be ‘inserted in section 15, clause (2), also by a.
suitable provision in clause 2 of the present Bill, and
(2) whether in section 15A any allusion should be made to the pro-.
viso to section 24 of the Indian Coinage Act, 1906;
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(3) whether in section 15A the words *‘shall ceasc to be a legal tender
save at 8 Government currcney office”” express accurately the

ideas sought to be conveyved.

In the Statement of Objects and Reasons appended to the Bill when it was
introduced, it is stated: .

“The right of the holder to obtain value for any genuine coin in his possession,

even though it has ceased to be legal tender, is secured by the apeciﬁmviaion in the
Bill that coin once issued shall always be legal tender at a currency e’

The expression ‘‘legal tender,’’ as I understand it, applies to a ‘‘tender in
“puyment or on account.’’ and is distinet from “exchange’’ or ‘‘convertibility
to money value (vide sections 11 to 14 of the Coinage Act, 88 and 84 Vics.,
c. 10). -At-page 10 of his treatise on ‘‘Money, Banking and Exchange in
Indin " Professor Jevons aays:

“ Money is said to be legal tender according to law when a person is bound to accept
it in satisfaction of a debt if offered to him,™

! am not able to ser. how the tender of a coin at a eurrency office can be
called a payment of debt though the tender of coins at any treasury in pay-
ment of publio revenue can be classed under ** tender in payment '

The Honournble the Finance Member in introducing the Bill stuted as

follows :

Y Provision is made in the Bill under which coins so notified can be received at
L)

Government treasuries

The Honourable Sir Basil Blackett: On a point of order, Sir, I would
like your ruling whether the Honourable Member has in fact raised any
poittt to justifv his motion for recommittal.

Mr. President: | understood that the Honourable Member was moving
that motion, and I pointed out the circumstances in which he ¢ould move
it. The Honourable the IMinance Member having already moved the
niotion that the Report of the Seleet Committee be taken into consideration,
u goneral discussion is in order on that. I was offering a hint to my
Honourable friend on my left that it is improper to press the House to a
division on his motion unless he can show that the conditions I have laid
aown are satisfied. I am not satisfied that such conditions exist at all.
The Honourasble Member is in order in addressing his remarks to the
motion moved by the Honourable the Finance Member, but those remarks

are not in order in support of his own motion.

Mr. O. Duraiswami Aiyangar: Sir, I am trying to mention the points
which ought to have been considered in the Seleet Committee and which

could be better considered in the Select Committee if the Bill were re-
committed to it.  What I submit to this House is that I see the absolute
rocossity of the Bill being sent back to a Sclect Committee, and it is within
my bounds to point out all the objections which exist to the form of the
Bill in which it has emerged from the Seleot Comiittee in order to con-
vinbe the House how it would be better to send back the Bill to a Select
Committee, in order that the sections may be framed more in accordance

with the ideas which are sought to be conveyed by the wording of the Act

itself

Mr. President: The Honourable Member must see from the Report. of

the Sclect Committee on sthe Bill that they consider that they have

adequately considered it. The points he is raismg are arguments which he
' D
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1way legitimately use for persuading the House to reverse the decision, if
neecessury, of the Sclect Committee and therefore it would appear to me to
be more appropriate on each of the individual clauses which will be put at
» subsequent stage. Iedo not think he quite appreciates the ruling I laid
down & little while ugo regarding a motion for recommittal. It is the busi-
ness of the Chair to protect the House against dilatory motions except
where such motions are rendered necessary either by the manner in which
s Belect Committee have handled the Bill or by unforeseen circumstances

arising since the Bill emerged from the Select Committee, and in my opinion
reither of these conditions are satisfied.

Mr, Jamnadas Mehta (Bombay Northern Division: Non-Muhammadan
Rural): 8ir, if I understand your ruling rightly, it follows that an amend-
ment of this character cannot be moved; speaking on the motion of the
Honourable the Finance Member, however, I may at once say that the
Tteport of the Belect Committee is not satisfactory; particularly the second
paragraph, if I may say go, is very obscure and even contradictory. The
miain question befor> the House, when the Bill was referred to the Select
Committee, was whether it would be advisable to give power to Government
te issue a notification with respect to the calling in of rupees. In this
connection my Honoursble friends Sir Purshotamdas Thakurdas, Dr. Gour
and Mr, Jinnah and many others pointed out that it was a power of very
wide character and should not be given to a Government which was not
1esponsible to the people. Now, Sir, we have got in the second paragraph
the considered view of the Select Committee that the fears which were then
expressed were groundless, und my Honourable friends Mr. Jinnah and Sir
Purshotamdas Tha%urdas who roared like lions against the Bill when it
wasg introduced are now cooing like doves in the Report of the Select Com-
mittea. I cannot understand the change which has come over them, and
therefore T am speaking first to enable Mr. Jinnah to anawer me. That
i= why T taok the opportunity to spenk before him. S8ir, T cannot under-
rtand this paragraph. Tt is not at all clear. When we raised the question
ibat investing Government with the power of calling in rupees was an
extremely wide power, all these gentlemen agreed. Now they say that
there is no substanc: in our contention which was also theirs. From what
they say it follows that they are withdrawing the speeches they made, they
are practically eating their own words. But, so far as T understand, Sir,
they were right, and I want to point out that the second paragraph does not
do justice to the fears that were expressed on that ncoasion. The Honour-
able the Finance Member and the Honourable the Horne Member declared
that the powers which wore being taken were very moderate, that those
powers obtained aleo in England under the English Coinage Act, and they
further scouted the very idea that they would be invested with the power
of calling in rupees, even if the Bill as it then stood were passed, by pointing
out the liability of Government under the Indian Currency Act of replacing
the rupees called in. That was the answer which they gave. The Honour-
able the Home Member almost went to the length of saying and wondering
vhether thev were candidates for the lunatic asylum that they were to be

charged with the intention of calling in rupecs. Sir, T do not know whether
they. were candidatos or not.

The Honourable Sir Basil Blackett: Mav T just explain to the H .
able Member that we distinetly asked for the ! o P Honour

ower of calling in rupee
What we said was that we had nn intentifon ochnlli'ng in t-hen%vhole lﬂ:‘e‘t‘;z
ripoes,—which is n very different thing. "
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The Honourable Bir Malcolm Hailey (Home Member): That is also the
1oint to which 1 wag referring.

Mr. Jamnadas Mehta: I do suy, Sir, that, when the Honourable the
I{ome Member submitted in answer to Dr. Gour that they could not under
the law call in the rupees without putting in fresh ones, he should have
pointed out the law under which he was making thut statement. He did
ot point out the law; all that 1 could gather was this. When rupees.are
withdrawn, they would be bound under the Indian Currency Aect to replace
them with legal tender; therefore only they could not be withdrawn. That
waus not a satisfactory answer at ull.  (The Honourable Sir Busil Blaclkett:
" True ’.) I want to point out, Sir, that the power which Government
intended at that time to take would by implication have abrogated the right
of the subject to claim rupees. 1 nsk the Honourable the Home Member
whether he *agrees that, in case Government had been invested with the
powers which they originally wanted to have, it would have been possible
for any subject to claim as a matter of right any rupees to which he is
entitled at s currency otfice. (The MHonourable Sir Bawil Blackett: * Yes.
Nir ") (The Honourable Sir Malcolm Hailey: ** Certainly **.) I say, Sir,
if this Bill had been passed as it stood originally and Government
had cnlled in all rupees urnder the new authority, then the right of the
subject to demand fresh rupees in place of those called in would have stood
ubrogated by the original section 15A, us the rupee would have ceased to
be tender altogether

The Honourable Bir Basil Blackett: No. The Honourable Member is
quite wrong. He is discussing a scetion which is not in the Bill at the pre-
sent moment because it has been removed by the Select Committee.

Mr, Jamnadas Mehta: I am quite aware, Bir, that by excluding the
rapee and half-rupee from the operation of the Bill, this Bill has become
inmocuous to n large extent, but the reasoning adopted in this second para-
graph of the Select Committee’s Report still seems to suggest that the
grounds on which the inclusion of the rupees was opposed were grounds in
which there was no substance. T am combating that attitude of the Honour-
able the Home Member and the Honouruble the Finance Member and the
gentlemen who have signed this Seleet Committee Report. et us take an
example. Bupposing Government recalled rupees coined in 1882, what would
happen? The moment those rupees of 1862 were called in, all those who
possessed the rupec lost the rupce value of the coins which thcy had then
m possession. (ke Honourable Sir Basil Bluclett: *“ No ') The only
right which they would have is to go to a currency office,—(The Honourable
Siv Maleolm Hailey: “* Yes '") to o to a currency office and clnim a fresh
rupee. That is th2 only thing. Does not the Honourable the Finance
Member know that there are only seven currency offices in India, or even
less? And there are, if I mistake not, lakhs of villages in this country with
roor people who have got in the aggregate crores of rupees in small hoards.
2And, if the rupees were called in, they could only get fresh rupees if the
rupees which were called in were tendered at a cyrrency office and not any-
where else. Was not that a dangerous power to give? What is the pro-
teetion. for the crores of rupees which are in the hands of the villagers, if
the crores of rupees of 1862 arc called in? No remedy. The only protec-
tion is that Government are bound to replace them in case those rupees
are tendered in a currency office. Tn the interval what would happen?
Thoge orores of rupees would be purchased by Marwaris, by shroffs, by
moneylenders, at the vnlue of the silver contents of the rupee and the

p2
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subject would be deprived of one-half of the value of his possessions. The:
Marwari may tender it at the currency office and get the full value, but the
subject, who has sarned his rupee by the sweat of his brow, would be
deprived of one-half of the total value of his possession.

Mr. 0. Duraiswami Alyangar: I risc to a point of order, S8ir. When
I was explaining my position, I thought the Honourable Mr. Jamnadas-
Mehta rose only to a point of order himself. But he has been making
u long speech and hefore he finishes my turn will be over unless

Mr. President: The Honourable Member never rose again. I under-
stood that he sat down to let Mr. Jamnadas Mehta go on. I thought he
was adopting the hint which I gave. He could have made that speech
perfectly well on his own amendment. In the meantime, Mr., Jamnadas
Mehta is dangerously near the border line himself. He is discussing the
principle of the Bill, which has already been accepted by the House. The
spplication of the principle has been limited by the action of the Belect

Committee, and it is only in respect of that limitation that any discussion
ie in order now.

Mr. Jamnadas Mehta: Sir, I amn very rorry if anvthing 1 say limits my
friend’s right of speaking. All I can say is that Mr. Aivangar is the last
person who ought to be jealous of uny one. (Mr. ('. Duraiswanii Aiyangar:
“ I am not jealous '.) All 1 suid was with reference to the second portion
of the Seleot Committec’s HReport and I confined myself only to this para-
graph. Will the Honourable the Home Member or the Honourable the
Finance Member satisfy me on the only question which T put? It is a
simple straight question. Whatever may be the state of the law, is it or is
it not true that, if Government were invested with the power which they
claimed originally, ic would be quite possible, it would be the legitimnate
consequence of that power that, whenever they felt the necessity on any
ceeasion to recall rupees of a particular vear, these rupees would not be paid
back in fresh rupees unless they were tendered at a currency office? (The
Honourable Sir Basil Blackeft: ** Yes, S8ir, that is the purpose of the
Rill.'") Then, 8ir, I was saying that it would not be possible in the case
oi large numbers who hold those rupees to go to a currency office; those
rupees would therefore go to u discount and the poor villagers would lose
practically one-half of the value of their petty hoards. Would not that
consequence follow? That is the only question I wanted to put to the
Honourable Member and to Mr. Jinnali, because thev had persuaded them-
selves that it woull not. T sce they have thoroughly misunderstood the
point which was raised, namely, that the moment Government actually
withdrew the rupee from circulation, that rupee can only be replaced at
the currency office and nowhere else; with the result that the several crores
of rupees that are in circulation in the whole eountry would go to a discount
and the poor peopie would be deprived of one half of the value of their
rupees, regardless of the fact that the currency office would take the rupee
at its full value. That is the only point I wished to make.

Mr. President: The question is:

“ That the Report of the Belect Committee on the Bill further to amend “‘li; Indian
Coinage Act, 1906, for certain purposes, be taken into consideration.”

The motion was adopted.
Clause 2 was added to the Bill. /
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Mr. 0. Duraiswami Afyangar: Sir, in olausc 8 of the Bill, I propose:
** (i) That the proviso to the proposed new section 15A be omitted,” and

‘* (ii) That the words ‘ or any Government treasury ’ be added at the end of the
section.”’

Section 15A says: _

** Notwithstanding anything contained in section 12, section 13, section 14 or section

15 . . . und on and from the date so specified such coin shall cease to be a legal
tender save at a Government currency office.”
1 want that the expression ‘‘or any Government treasury’' be also added
and that the proviso which usuthorises the Governor General in Counecil
to issue a notification specifying any later date up to which such coin shall
be received at o (Government treasury be omitted. The advantage of
muking iocul treasurics in every district the media of cxchanging the
<called-in coins for their cquivnlents is ¢cnormous considering the fact that
this Bill deals only with wubsidiary eoins and persons who deal in these
#ubsidiary coins are persons living in remote villages far awuy from the
currency office und even to some extent from o treasury office, It is
unreasonable to expect people to look for the purpose to currency offices
which are so few und far between.  Sir Purshotnmdas Thakurdas has mude
# npeoinl pleading for the Government when he observed :

‘It must be borne in mind that currency offices in India are much too few, hut it
is also necessary at the same time that, when the Government natify the withdrawal
-of a coin, they can make it ]ernl tender at such places where the genuineness or other-

¥y

wise of a coin can be correctly tested and gauged. 1 think the Council may well be
satisfied that in this matter the Bill is on correct lines.”

8ir, tho Honourable Momber from Bombay is evidentiy not aware of the
fnet that the treasurv offices all over and the shroffs under them even in
the smnll talug treasurics are supposed to be experts in testing the
genuineness of n coin. They are all persons authorised to take steps
under sections 16 to 20 of the Indian Coinage Act to cut or bresk a cpin
under the circumstances detniled therein, namely, ‘‘diminished, defaced
and counterfeit silver coins ’’. Thus, the officers in the loeal treasuries,
who are day after day testing coins and cutting and breaking such of them
as come within the purview of the provisions just referred to, cannot be
considered to be incompetent to desl with the called-in coins in an appro-
priate manner, if only they are provided with the reserve fund necessary
to pay the*fac: value of called-in coins tendercd to them by the holders
thereof for an exchange. A transaction between the local treasuries and
the currency cffices may easily be opened and kept up for this purpose
under a svstem of periodieal recoupment. Whatever ineonvenience
there may be in mnking the local treasuries available for this purpose
cennnot certainly weigh ns aguinst the dutv of the Government to mnke
the inconvenic: ce of the public an irreducible minimum. It is thercfore
my desire that the called-in coins mnust be convertible (not merely legal
tender) in the looal treasuries. .

I will go further nnd state that cven the village officers who are ngents
af the Government to collect public revenue must be bound to receive
the called-in ccins also when tendered in payment of public revenue, and
the object of a proclamation calling in u particular coin should be nothing
mare than to prevent its circulation therenfter inter ae among the people.

I further beg to venture a theory that every man pays for the main-
tenance of thoe detective force his own mite into the hotchpot of the
public exchequer and that, if counterfeit coins are not duly deteeted and
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prevented, the burden must not fall on an innocent possessor of a counter-
feit coin but must be borne by the common purse. This is certainly not
Bolshevism though it may suvour of socialism. All that you can expeet
of o man, be he literate or illiterate, is to exercise the utmost dilligence
which he can cominand in dealing with the King's coins. In the United
Kingdom every man is empowered to cut, break or deface certain coins,
which are liable to be so dealt with, whereas in this country such a power
1> vested omly in certain persons specially authorised by the Government.
T'hus the stundard of dilligence also varies. Qut of the five senses that man
is endowed with, three alone arc useful in dealing with ooins, two in light
and two in darkness—touch and heuring in darkness und sight and hearing
n light. But for the close affinity that oxists between a rupee and
half-anna, a silver quarter-rupee and s niockel one-anna, distinguiched from
cach other by colour, as we are in other respects, the scnse of touch may
also be dispensed with. That which must test the genuineness of a coin
i: mostly the eur. But the counterfeit nickel coins surpass the ingenuity
of even the Maker of man. TUnder these circumstances the State which
issucs coins of such a type thut counterfeiting becommes impossible of
detection by the ordinary mun must bear the brunt and repay the value
which an honest man paid even for a eounterfeit coin in the nearest
treasury. In the case of non-silver coine what guarantee is there that
their counterfeits have not had their ingress and egress even through the
‘portals of the Government treasuries and currency offices? The Coinuge
Act makes no provision for cutting or breaking a’ counterfeit non-silver
coin. Suppose n man tenders a counterfeit non-silver coin in a treasury.
It is not noticed at all as the shroff has no surgical operation to make on
it under the law. It is received and re-issued to another man. Or, it
is noticed to be a counterfeit. But the mnn who tendered it is above
suspieion and the treasury officer dares not hand him over to the police.
It is roturned to him. Tt goes baek to mbsorption again by the public.
In these circumstances, Sir, would vou expect a man, who hae talen the
~utmost dilligence that & mnn can take in the matter of dealing with
King's eoins, to drive over to a currency office at some distance for the
purpose of getting the face value of a coin which has been enlled in by
the Government? Therefore, Bir, under these circumstances, 1 think
it is absolutelv necessary that every man, who has been deling with the
King's coins in the ordinary course of events, must be in a position to-
gat its fnce value the moment the eoin is ealled in, and that at the necarest
convenient place possible. The nenrest convenient place that you can
*provide for the ordinary villagers or rusties is the falug trensury which
is close to him nnd not make him drive to a currency office in Madras
or Bombay. Therefore, 8ir, I move that this proviso be omitted and
the addition be made to the original clause itself ‘‘or at any Government
treasury”’, nnd if i} is not inconvenient to the House, I would also request
that the words ‘“‘legnl tender’” be changed into ‘‘legal convertibility'’.

Mr. President: Strictlv speuking, the Honourable Member's second
amaendment ought to eome before his first. We will take the omission
of the provise to section 15A.

"The ‘question is:

' That ;in clause 3 of the Bill the proviso to the proposed new acetion 15A he-
omitted.” * .

The inotion was negatived:
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Mr. President: The question is:

¢+ *That after the words ‘ currency office’ the words * or any Government treasury '’
be added.” .

The Honourable Sir Basil Blackett: Sir, | do mnot wish the House
to think that we desire to evade giving an answer. The points made by
Mr. Duraiswami Aiyangar were to a large extent concerned with the law
and practice of counterfeiting which is pot exactly what we are dealing
with here. 1 am not sure if the suggestion that the Finauce Member
should pay anybody to counterfeit. any coin he likes would lead to a
reduction of counterfeiting. But I will confine myself to the substance
of his arguments on this particular point in regard to the suggestion
that we should add the words “or at any ,Government tressurv’’ at the
end of the section before the provise. Now, Sir, what we have in mind
is that for some reason, which is bound to be a reason eoncérned with
the convenience of the publie, it will he for the convenience of both.the
Government and the. public that s particular coin should be gradually
withdrawn from circulation : should cease to be a legal tender. The
Government come to the conclusion, shall we say, that the eight-anna
nickel coin is causing a real loss to the innocent subjests of His Majesty
because, ‘owing to ‘the suspivien that has been cast upon it, although a
good coin as & legnl tender, it is unpopular in the bazars and will thereforc
not always be fetching its full price. It is therefore clearly in the interests
of the Government and of the people that that ocoin should be withdrawn
from circulation. At present all that we can do is to take that coin in
when it is tendered at the currency nffices or Government treasuries and
not re-issue it. But we eannot order that it shall cease to be legal tender.
The effect of withdrawing good coinsa when there are a certain number
of bad ones in ciroulation—withdrawing good coins at Government trea-
suries—is to inorease the proportion of bad ones that remain in cireulation,
because we are not re-issuing the good ones nor coining any new ones.
Therefore, we ask for power to do what is done by proclamation in the
United Kingdom, to remove the legal tender character from a particular
coin. Our procedure would, of course, be. first of all. to give notice. which
would, 1 think, in all circumstances—all that we can foresee—he at
lenst six months, that we propore to withdraw the legal tender character
from a coin. During that period it wounld be legal tender at any currency
office and at any Government treasury. During that period one may
reasonably expect that all but a few of the coins of that denomination
would be tendered .and the holders would receive in exchange other logal
tonder. I nead not return to the original point which was made durine
the sccond reading debate. It is not legal for Government Lo pav u note
out. That is not legul tender at a ourrencv office. 8o, it would be quite
impossible for us to withdraw rupees without providing for rupees in
their places. That is by the way. Now, the amendment proposes that
not only for a period of six months or whatever period mny be fixed at
the time tho notification is issued., but for all time, this coin should be
Jegal tender at any Government treasury, which means practically -every
branch of the Tmperial Bank of India in India and currency offices and
troasuries at other places where there are treasuries but no branch of
the Tmperial Bank. The effect of that would be that, although thesc
ooins cease .to be legal tender in the terms of the Statute, they would
be customary tender for all practical purposes. beocnuse people would be
willing.to receive them. After all. you cannot absolutely prohibit. it does
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not become a penal offence to try and get somebody to buy a little bit
of nickel for cight annas from you. It is impossible to force him to do
so if it is no lunger a legal tender, but if you can, in fact, get value for
& coin nt any Government treasury, the distinction between legal tender
snd customary tender being so small, you will be giving back with oue
tand what you have taken’away with the other. Therefore, Government
enunot aceept this amendment. ’

When it comes to the next wmendment in regard to the date during
which natice

Mr. M. A, Jionah (Bombygy City: Mubhammadan Urban): I suggest
that we deaul with one portion of the amendment at s time instead of
taking the whole amendment en bloc.

The Honourable Sir Basil Blackett: I have completed what I have
to suy. What I was going to say wus merely that 1 was prepared to
consider on the next amendment the quesyion of six months. ,

Mr. M. A. Jmnah: With regard to this amendment of my Honourable
friend, Mr. Duraiswami Aiyangar, I must say I am opposed to it. 1 may
say 1 happened to be on the Selest Committee, and so I am already
charged by my Honoursble friend, Mr. Mehta, that we roared in this
House like lions and that we have taken up a different position after we
have emerged from the Belect Committee. If Mr. Mehta had carefully
studied the Act and the amending Bill before the House he would not
have, 1 am sure, said that. The point has already been explained by the
Honourable the Finance Member. We felt that there was really nothing
ir the suggestion which was at one time likely to gain ground.

Now, with regard to this amendment of Mr. Duraiswami Aiyangar,
I am sorry to say that I must oppose it und I will give him my reasons
for it, and T hope that I shall be able to satisfy him. The object of this
Bill is that, when you find that a particular coin is being largely counter-
feited, you want to prevent that. Now, if you take this Bill as it emergen
from the Select Committee, the position is that the Government by,
notification will eall in a particular coin, circulation of which ought to be
stopped. Of course, it will be u legal tender and can be tendered ' at
places wherever there are treasuries within six months or three months,
as the case may be. If the public take the opportunity within that period
to tender that coin, which will be a legal tender during that period, thev
can do so at anv treasury. 1f thev do not within that time hand over
those coins, in that case the only punishment which is sought to be
inflicted by this Bill is that thereafter it can only be tendered nt a currency
offico and nowhere clse. Therefore, vou at once centralise one place, or
two places, or ux small a number of places as possible, with a.view to eall
in the rest of the coins, But, if the amendment of my Honourable friend
is allowed, then it will be a legal tender at every treasury and the very
object' that we have at heart, so far as thia Bill is concerned, will be
frustrated. If the coin is a legal tender at every treasurv for all time.
how are you going to arrest the circuldtion of the counterfeit coins? T
would therefore ask my Honourable friend to consider whether, if his
amendment were accepted, it would not practically destroy the very
object of this Bill. The coins have to be called in within a certain time
and it is open to nny member of the public to go and hand over the coin
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to the treasury. 1f he does not do so within a certain time, even then
he does not lose the value of his coin. It is still open to him, though
#e has been so lazy, or so careless as not to help the object which we have
at heart, to gn to the currency officc. Or, quite right, he may not go
to the currency office. In that case it is quite possible he may have to
gcll it ut a cheaper rate than the coin is worth. Possibly. But, then,
whose fault will that be? If a man is not very carcful and if he does
not show vigilanee; and is consequently put to this inconvenience, 1 do not
think it will be the fault of unybody else except his own. I therefore
-submit that, if the umendment of my Honourable friend, Mr. Duraiswaini
Aivangar, is accepted by the House, it will practically destroy the very
object of the Bill; and so 1 must oppose it.

Mr. 0. Duralswami Aiyangar: One word, Sir, by way of reply to my
Honourable friend, Mr. Jinnah. 1 am unable to understand the force of his
argument when he says that the object of this Bill will be frustrated if the
coin is made always available as legal tender in uny local tressury.
The object of the Bill is to prevent the free circulation of

1rx this coin when once the coin is recalled. I am sure,

" when omnce there is u notification saying that a parti-
«cular coin is recalled, no man among the public is going to take
it in payment. So the man whc possesses that coin will perhaps
only have the opportunity of taking it to the tremsury for getting his value
and not from any fellow subject or iriend of his. According to the Bill
which the Belect Committee have sent here, if he goes to the treasury,
he cannot get an exchange becausc tender only means payment for debt,
but, -being & man who will probably have to pay his land revenue once
in six months or once in s year, hce cun only take certain coins when he
has to pay and he cunnot cxhaust all his coins. But, on the other hand,
if the treasury is open to him not only for payment of his public revenue
but also for giving the fuce value of it, I have no objection to limit it for
. even six months, but, if it is to be taken only for the purpose of a tender
in payment of his public debt, then it must be eternal.

.
Mr, President: The question 1s:
* That in clause 3 after the wards ' Government currency office ' the words ‘or at
any Government treasury’ he added.” :

The motion was negatived.

Mr. 0. Duraiswami Aiyangar: T move:
™ That in the proviso to the proposed new section 15A, the word shall ' be
substituted for the word ‘ may.' " .

Mr. President: The question is:
' That in clause 3, in the proviso {o the proposed new section 15A, the word * shall ’
be substituted for the word * may.'"

The motion was negatived.

, Mr. 0. Duraiswami Alyangar: The next amcndinent that I propose to

wmove is:
“ That in clause 3 in the proviso to section 154 after the word *treasury’ the
following be added : . .
‘ such date not being less than six months from the date on which the calling

in of such coin takes effect.” ™

The Honourable Sir Basil Blackett: T think that there is nothing in
the intention of this amendment which is not entirely within the intention
of the Government and if it would help to satisfy my friend, Mr. Aivangar,
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I am perfectly willing to accept what he intends by this amendment,
though in another form. If he would be willing to withdraw his proposal,

I would move that for the proviso to section 15A the following be substi-
tuted, namely:

“ Pravided that such coin shall continue to be a legal tender also at Government
treasuries until the expiry of such further period, not being less than asix months, as
the Governor General in Council may fix by the notification.'

Mr. 0. Duraiswami Alyangar: I withdraw my amendment.
The amendment was, by leave of the Assembly, withdrawn.

The Honourable Sir Basil Blackett: I beg to move my motion as an
amendment to Clause 3.

"Mr. President: As the House has already decided to retain Clause 8
as it stands, the Honourable the Finance Member will have to move his
motion as an amendment. :

The Honoursble Bir Basil Blagkett: I heg to move:

* That in the proviso at the end of elause 3 all the words after the word ‘ Provided '
be omitted and that the following bhe substituted :

‘ that such coin shall continue to be a legal tender also at Government treasuries
nntil the expiry of such further period, not being less than six months, as
the Governor General in Council may fix by the notification.” *’

Mr. 0. Duraiswami Alyangar: May I know from the Finance Member
whether he hag got anv particular attachment to the word ' legal
tender "' and whether he will not be in a position to convert it into
*‘ legally exchangeable for thia value ".

The Honourable 8ir Basil Blackett: ‘' Legal tender ' is a term
known to the law; 1 do not know if ‘' legally exchangeable value '’ is. I
have a distinct affection for the legal term.

Mr. President: The question is:
‘" That in the proviso at the end of clause 3 ull the words after the word * Provided *
hie omitted aud that the following be substituted :

“ihat such coin shall continus to be a legal tender also at Government treasuries.
until the expiry of sueh further period, not being less than six months, as
the Governor General in Conneil may fix by the notification.” "’

The motion was adopted.

Raja Raghunandan Prasad 8ingh (Bihar and Orissn: Landholders):
I beg to move that to cluuse 3 of the Bill the following be added as an
addiional proviso: . ‘

* Provided that the notifiention aforesaid whall be published in all the leading
vernacular n»wsrapers in each province and shall be as widelv published ps possible
in villages, Lhamlets and small towns throngh village panchayets and unions.”” _

Dr. H. 8. Qour (Central Provinces Hindi Divisions: Non-Muham-
madan): We have not got a copy of this amendment and we have net
heard a word of what the Ilonourable Member said just now.

» Mr, President: Thce Honournhle Member is moving an amendment
somewhat similar in substance to, but slightly different in form from, that
which is on the paper. _

Raja Raghunandan Prasad Singh: Sir, jnhabitants of villages, ham-
Jets and small towns may possers small hoards of the coins called in:
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and, unless there be the widest possible circulation of the notification
amongst them in the vernaculars, they are likely to be hard hit. This
can be done through publication in the leading vernacular newspapers mn
each province and through village unions and panchayets.

The Honourable Sir Basil Blackett: I think this amendment provides
only for the machinery for notifving a change officially to the public. Un-
doubtedly the Government will desire in their own interest and that of the
people to give the widest publicity to any notification and it is very prob-
able that publication in leading vernacular newspapers as well as other
means will be adopted, but I would suggest to the Honourable Mover that
it is hardly necessary to insert this clause in the Bill itself. I am pre-
pared to undertake on behalf of the Government that, whenever such a
notification is issued, Government will in fact take every possible step
to give publicity to the notification.

Raja Raghunandan Prasad Singh: Then I withdraw my amendment.

The amendment was, by leave of the Arsembly, withdrawn.

Mr. President: Tle question is that clause 3, as amended, stand part:
of the Bill.

The motion was adopted.

Mr. President: The question is that clause 1 stand part of the Bill.
The motion was adopted.

Mr. President: The question is that the Title and Preamble stand
part of the Bill. '

Mr. 0. Duraiswami Alyangar: There is another amendment in my
name, that a proviso be omitted and certain provisos be added.

Mr, President: The Honourable Member is too late.
Mr. 0. Duraiswami Aiyangar: How can it be_t.oo late?

Mr. President: I put the question. The question is that the Title:
and Preamble stand part of the Bill.

The motion was adopted.

The Honourable Sir Basil Blackett: Sir, before I move that the Bill
be passed, T should like to say, with reference to the amendment which
was not moved, which Mr. Duraiswami Aiyangar has mentioned, that it
would obviously be an impossible one.

Mr. 0. Duraiswami Alyangar: It is no use attacking the amendment
without hearing me.

The Honourable 8ir Basil Blackett: I did not hear that, but, as the
Honourable Member does not want an explanation, I agree that it is hardly
worth while giving it. I thercfore move that the Bill be passed.

Mr. President: The question is:

“ That the Bill farther to amend the Indian Coinage Act, 1806, for certain purposes.
as amended, be passed.” :

The motion was adopted.
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The Honourable Sir Basil Blackett: I beg to move:

** That the Report of the Select Committee on the Bill to provide for the constitution
~of a Central Board of Revenue and to amend certain enactments for the purpose of
«conferring powers and imposing duties on the said Board, be taken into consideration.”’

The motion was adopted.

Clauses 2, B8 and 4 were added to the Bill.

The Schedule was added to the Bill,

Clause 1 was added to the Bill,

The Title and Preamble were ndded to the Bill,

~The Honourable BSir Basil Blackett: I usk leave to move that she
Bill, as amended in Select Committee, be passed,

The President: The question is that the Bill, as smended, be paswed.
The motion was adopted.

AMENDMENT OF STANDING ORDERS.

The Honourable Sir Malocolm Hasiley (Home Member): 8ir, 1 move
for leave to amend the Standing Orders of the Legislative Assembly in
ihe following manner:’

‘* After Btanding Order 40 the following Standing Order shall be inserted, namely :

' 40A. (.2 At the time of the appointment by the Assembly of the members of
a Belect Committee the number of members whose presence shall be neces-
sary to constitute a meeting of the Committee shall be fixed by the
Assembly.

(#) If at the time fixed for any meeting of the Select Committes, or if at any time
during any such meeting, the quorum of members fixed by the Assembly
is not present, the chairman of the Committee shall either suspend the
:ln:eting untd a quorum is present or adjourn the Committes to some future

Y-

{3) If any action is taken by the chairman in pursuance of sub-order (2) on two
successive dates fixed for meetings of the SBelect Commiitee, the chairman
shall report the fact to the Assembly.’ "

Very little explanation is needed for this motion. We have found in
the past that, owing perhaps to the number of Select Committees sitting
at the same time, or to other claims on the time of Members, matters of
very great importance are often considered by a Belect Committee of very
reduced numbers. I feel that that is not reaslly in the interests of the
House or of legislation, and we have therefore decided to put forward a.
rule which will cnable the House itself on each occasion to lay down the
quorum for the Select Committee. That is following the procedure of
the House of Commons. As I say, it is entirely permissive for the House
to lay down on each occasion the number which should constitute a
quorum, and the procedure which it is proposed to adopt should a quorum
not be present is also not unduly restrictive. That is to say, the Chairman
would adjourn the meeting to a subsequent occasion, and if after two
attempts, he found it impossible to form a quorum, he would then report
the matter to the House. :

(1940 )



AMENDMENT OF STANDING ORDERS. 941

Mr, President: The Aussembly has heard the proposed amendments
to the Stunding Orders read. I have to ask if any objection is taken.
There is no objection; the Honourable Member may move for a reference
to a Select Committee.

The Honourable 8ir Malcolm Hailey: I move that the proposed
amendment be referred to a Select Committee.

Mr. President: The question is that the proposed amendment of
Standing Orders be referred to a Select Committee.

The motion was adopted.

Mr. President: As Honoursble Members are probably aware, the
Select (‘ommittee consists of nine, of whom the President is Chair-
man, and of whom the Deputy President must be one, and the
other seven arc elected by the Assembly by means of a single
transferable vote, s process with which they are now familiar. I shall
tail:c an e;:;‘ix opportunity of announcing the day on which that election
will be held.

FLECTION OF A PANEL OF THE STANDING COMMITTEE TO
ADVISE ON QUESTIONS RELATING TO EMIGRATION.

Mr. President: The Members will now proceed to elect a panel of the
Standing Committee to advise on questions relating to Emigration. The
panel itsolf is 16 in number, and T have received 17 nominations . . . . .

Diwan Bahadur T: Rangachariar: I propose to withdraw my name.
Mr. President: A:x Mr. Deputy President has withdrawn his name,
there are now sixteen vacancies, and I have to decjiaro:

(1) Mr. K. C. Neogv,

(2) Mre. S, €. Ghose,

() Dr. H. S. Gour,

(4) Dr. 8. K. Datta,

(5) Lt.-Col. H. A. J. Gidney,

(6) Sir Purshotrindas Thakurdas,

() Maulvi Abul Kasem.

(8) Mr. N. M. Joshi.

(9 Haji 8. A. K. Jeclani,

(10) Captain Ajab Khan,

(11) Sa.rdar Gulab Singh,

(12) Mr. K. Rama Aivangar,

(18) Mr. h. Sadasiva Bhat.

(14) Mr. B. Venkatapatiraju,

(15) Mr. Mahmood Schamnad Sahilh, Bahadur,' and

(18) Sardar V. N. Mutalik,

duly elccted to the said panel of the Standing Committec to advise on
questions relating to Emigration.

The Assembly then adjourned till Fleven m' the Clock on Tuesday, the
26th of February, 1924.
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